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(SEE RULE 42 ) 

GENTIRAL ADIVENISTRATIVEO TRIBUNAL 
• 	 GUWAHI BENCH: 

', 

•j 	Original Appiecatiop No.0 / 

Iise Petition N.  

orttetnpt Petition  

ew Application 

p p e 	s.  
----.--.-.• 	 -----• -.---- 

RL -P on J ant 
 

AdvLe fcr the Applecan±() 

Ad\çàt.e.  for the 

,Np~  es' o f, the Registry 	Dat;e 	Order of the Tri b unal 

j 1.7.02 t 	Heard Mr. M.Chanda, learned 

counsel for the applicant. 

- 	 The application is admitted. 	- 

0 
 

T . 	
Y Call for the records. Returnable by 

• 	 '• 
j..••-•,• 	 four weeks. 

• 	 • 	 4 

List again on 2.8.2002 for 

	

• 	
Cpy 	• lordars. 

1Vi/r

'tit, 

	

	 -C Lt 

t 	 O 	'&i4. 	 0 

Member 	 'ice—Chairrnan 

A 7ioti-1 mb. 

j P1 

	

 P.a tJ1t t\ ?-IV 'c 2.8.02 	 List again on 14,3.2002 Par 

• 	 orderso 

ul 
0 	 1 'Member '' ' 	 Vice.'.Chairman 

mb 



a.A. '2Qp,/2002 

	

14.302 	Service is complete. The 	, 

Respondents are yet to Pile 

written statement. List a;ain on 	- 

5.9.2002 to enable the Respondents 

to Pile written Statemnt. 

b 

mb 

	 li/cs—Chalrman 

	

5.9,02 	List again on 17.9.2002 to enable 

r, fl.K,azumdsr, learned: counsel. for the 

respondents to-obtain necessary instructions 

on the matt..r. 

4CL& AJJ written statement nor any steps so Par taken,. 

tit we matter for further orders on 

11.1002002. In the leantime, the respondents 

may ,  file written statement, if any. 

•- L. 	 V ice.Chai rm'n 

mb 

11.10.02 	Heard-r, N.Chada learned counsel  

- 

for the applicant, and alsot1r. rI.K.liazumdar 

learned counsel for the respondents. No 

written statement so Par Piled by the 

respondents though time granted. List the 

matter for hearing on 29.11.2002. In the 

meantime, the respondents amy Pile jritten 

statement within five weeks from toay, 

t'ember fl 
mb 

ftt 	4 	/Q 

t: 
	 C 	tel! 2 
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8.1.2003 	
Sri G.i4. Chakrabartl, learned 

CuflS1 
for the aplicaflt preys for 

ad jou rnment on the grourd that he i not 

wBll and he comSs to the TribUflatd
8 Y 

None is present fdr.tha respifldeflt 5 . 
Preyer 

is alloued. List again on 1 . 4.2.2003 for 

hearing. 

feuber 

mb 

17.2.2003 	 Heard the learned counsel for 

the parties. Hearing coicluded. 

Judqtnent delivered in open court, kept 

in separate sheets. The application is 

allowed. No order as to costs. 

/h 
&w1/ 1 	rf  

/Lc Vice-Chairman 

n km 
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CENTRAL AIJMINISTRAT1VX TRIBUNAL 
:1 . 
	 GUWAHAT I BENCH 

I 	
NOe 	200, 	of 2002 

14.2.2003 
DATE OF DECISION ..••."•• 

Si ,hRubi Paul 
• 0 6 0 0 0 0 0 0 0 • • 	 . . • 	 . 	ii. ICIAINT ( s) . 

r M. Chanda, Mr G.N. Chakraborty and 

r.Dutta 	, , 	 ,., 	 .. .ADVCCATEFORTHF 
A.PPLICANT(S. 

- VERSUS - 

Th Union of India and others 
L L 	. 	 . 	 . 	

. 	 0RESP0NDENT(s). 

MrM.K. Mazumdar 
ADVOCTEFORTH 
RESPONDENT(S). 

T HH0NBLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

IE" HON 1  BLE 

hether Reporters of local papers may be allowed to see I.- 

Lhe judqment ? 

be referred to the Reporter or not 7 

Whether,their Lordships wish to see the fair copy of the 
judgment 7 

6 Whether the judgment is to be circulated to the other 
iBenches 7 

Judgment delivered by Ho'ble Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.200 of 2002 

Date of decision: This the 14th day of February 2003 

The Hon'ble Mr Justice D.N. Chowdhury, vice-Chairman 

Smt Rubi Paul 
C/o Shri Sudhangshu Ranjan Paul 
Directorate of Agriculture 
Agricultural Comples, 
P.O. Aizawl, Mizoram. 	 Applicant 

By Advocates Mr M. Chanda, Mr G.N. Chakrabarty 
and Mr H. Dutta. 

- versus - 

The Union of India, through the 
Secretary to the Government of India, 
Ministry of Human Resources, 
New Delhi. 
The Kendriya Vidyalaya Sangthan, 
Through its Chairman, K.V.S., 

Nehru House, Bahadur Shah Zafar Marg, 
New Delhi. 
The Commissioner, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
New Delhi. 
Shri M.K. Rao, 
Deputy Commissioner (Admn.), 
18, Institutional Area, 
New Delhi. 
The Asstt. Commissioner, 
Kendriya Vidyalaya Sangathan, 
Hospital Road, Silchar, 
P.O. Silchar, 
Dist. Cachar, Assam.. 
Shri S.M. Garg, Principal, 
Kendriya Vidyalaya, Pushpak 
P.O. Zemabawk, District- Aizawl, 
Mi zoram. 
Shri Brahmadeen 
Primary Teacher, 
Kendriya Vidyalaya, Pushpak 
P.O. Zemabawk, District- Aizawl, 
Mizoram 	 Respondents 

By Advocate Mr M.K. Mazumdar. 
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0 R D E R (ORAL) 

CHOWDHURY. J. (v.c.) 

The issue relates to posting and transfer. By 

order dated 2.4.2002 the respondent authority took steps 

for transferring and posting people on the strength of 

transfer guidelines to accommodate persons who were 

figuring in the priority list as per their priority 

position. The applicant who was working at Aizawl since 

1987 was transferred to Katihar. According to the 

applicant, she also made a prayer for transfer at her 

choice station at Kanchapara. Her case was not considered 

and instead she was placed at Katihar. 

The respondents in the written statement clarified 

the position and mentioned that the applicant's request 

for transfer to Kanchapara was also considered, but since 

there was only one post at Kanchapara, on priority basis 

that post was also filled up. According to the 

respondents though the applicant applied for transfer to 

Kanchapara station, evaluating her points her priority 

position was fixed at number 2 for Kanchapara. There was 

scope for posting of only one person at Kanchapara. The 

person with a higher priority position was posted there 

and so the applicant's case could not be considered. 

Accordingly the applicant was posted at Katihar. 

The action of the respondents cannot be said to be 

arbitrary. Mr M. Chanda, learned counsel for the 

applicant, however, submitted that the posting of the 

applicant at Katihar will cause total disarray in her 

personal life. The learned counsel stated and referred to 

the materials indicating her health position 	and 

contended that if the respondents could not contain her 
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at Kanchapara then she should be posted at Aizawl instead 

of posting her at Katihar keeping in mind her health 

condition. 

Mr M.K. 	Mazumdar, 	learned counsel for the 

respndents, 	stated 	that 	the authority took the 

applicant's request seriously and thought of: 

accommodating her. Since she could not be accommodated at 

Kanchapara she was accommodted at Kanchapara, she was 

accommodated at Katihar, nearby station to Kanchapara. 

The learned counsel for the respondents also stated that 

the applicanthad already worked in Aizawl for more than 

fourteen years and therefore, the authority thought it 

fit to transfer her out. 

I have given my anxious consideration in the 

matter. As mentioned earlier no illegality can be found 

in the action of the respondents, but considering her 

health position and the instructions/guidelines for 

posting of husband and wife together and also the fact of 

availability of vacancy at Aizawl, I am of the opinion 

that ends of justice will be met if the applicant is 

directed to submit a fresh representation for keeping her 

at Aizawl, keeping in mind her health condition, as a 

special case. Mr Chanda submitted that the applicant had 

alreadysubmitted a representation to maintain status quo 

at Aizawl since there was a vacancy in the school at 

Aizawl. In view of the facts and circumstances of the 

case and the health of the applicant, It therefore, 

direct the applicant to submit a fresh representation 

~/,--,-Vbefore the authority within two weeks from the date of 
receipt of the order and if such representation is made, 

the......... 
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the respondents shall sympathetically consider the case 

of the applicant for accommodating her at Aizawl itself 

till some other alternate arrangement can be made. The 

respondents are directed to take a fresh look into the 

matter, keeping in mind the facts and cicumstances in its 

entirity and pass a speaking order within one month from 

the date of receipt of the representation of the 

applicant. 

6. 	The application is allowed to the extent 

indicated. No order as to costs. 

D. N. CHOWDHURY 
V ICE-CHAIRMAN 

n km 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(An Application under Sect.i on 19 of the Admin is:raf:ive Tribunals A(-,,t 

1955) 

,t:ie of the case 	 0 A. No 	 /2002 

Smti PriL:, Paul 	 Appi ican t: 

- Versus 

un ion of Irid Ia & 0t:hers 	Pespon den La 

INDEX 

W. Annexure Particulars Page 

t10 

i  
No. 

01. Application 114 

02 - Verification 15 

031 I An extract copy of letter dated 14S2001 26 
04 II Copy of application for transfer dated 

27-31. 061001 

05 iii Copy of transfer guidelines 

06 IV 	' Copy of Priority lists 

07 V Copy of receipted leave application dated 
1414--416 

10402 

08 VI Copy of Impugned transfer order dated 
4 :242002 	 . 

09 vi:r Copy of 	relieving order dated 10.402 

.10 VIII Copy of forwarding application dated 

.lL42002 

1.1 IX(Series) Copy of representation dated i2402 along 
with receipted acknowledgement cards 

12 )< Copy, of applications dated 060E. 02 and 
123,0502 

1 e ('1 	': i/ 

te 
	

Advoc to 

Tan IPcLLJ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

( An 	Ap::i 1 c:at ion un der 	SeC:t;.t on 	:L9 of the A:Jrn in iStrati\/e r.[huflaIs Act 

.198.5) 

()O• 
(:LA. No 	 /2002 

$ETWEEN 

Smt:i Rut: 1. Pa'.i 1 

C/a Shr :1 Sucihangsh.I. 

01 rectorate at A q r LOLl 1tLJJ IE 

Agrlcu.l tu ral Complex. 

P 0. Al za 1 -796c'cL1 

Mi z o rem 

Union of lndia 

Through the Secretary to the 

Government 	of India. 

Mi n 1st ry of Hi...i man Resou roe 

Ne 	Del hi 

Kendr.iya V.jdyrR.lea Sanç than 

(1hr- :ih lt;3 	::Elirrilr, 

'rJehru Flse , 3iti..dur Shah 	Zalei Mig 

Ccrrimis loner, 

Ken d r .1 ye V .i dye 1 aye San get hen 

1. C. inst;itutional Area, 

Shah id Jeet Ma rg 

1 

H 	..,. 	 Ta 
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New Delhi'16. 

	

4. 	SIiri frLKR8.O 

I nsti t;ut.ional Area. 

hahLd :Jeet; Mar q 

N 	D e 1. h:i 	1016 

	

5, 	The Asstt: commissioner 

Keridriya i idyaiaya Sangathan 

}Hspita.l Road. Si. lchrr 

Pw. bichar. 

Diet. Cachar ,, Assarn 

	

6. 	Shri SNi 
	

Or.rc 	PrirC.1p3.:l 

K e n dtiya V:ic:Iyaiaya Phpak 

() Loin ibaw k-7 96017 

Diet: rI Ct Ai zt,i]. 

r-'i I zo ram 

	

7, 	Shri Brahmade€n 

primry Teacher 

<eri ci ri ya Vi dya :i aya Pus hpa k 

p 0 .Zemabaw k-7 96017 

District: Aizawl 

Mizoram. 

Respondents. 

1. 	Particulars of order(s ) aciainst which this axñication is 

made. 

T hi a app 1 :i cation is made aqal net: the impugned order 

besr:ing No, F21(D)PRT/2002/KVS (Estt IV) dated 02032002 

issued by the Respondent No .2 whereby the app 1 loan t.. has been 

RIJ - 
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ordered to be tra.1 - sfe rred I rom Kendr i/a u  dya laya. i zawi to 

Ken dr I yii. Vi., dya 1 aya • Kat:i har • B .i ha r violating the Trans far 

guIde 1 iries, of the Sungathan and ignoring the postiri 	of the 

app ii cant: to her :. tation of choice as per standing pr ioitu 

11 et on the has is. of her sen io ri Ly and heail:: h grounds on iy 

with the intention of accommodating the choice transfer of 

Respon den t No. 7 in p lace of the applicant thus dislodq:inq t:he 

applicant, from her p1 ace in spite Of her 11 in ess on ) yforthe 

sake. of serving the interest of another teacher ia. Respondent 

/ No, 7 who is junior to the appi ican f.. in an arbit:rar ,  manner and 

with mala tide :intent:ion 

Jurisdiction of the Tribunal,. 

The applicant declares that the subject matter of this 

application is wel.:i within the Jursdic:tion of this Honh'1e 

Tribunal 

Limitation.. 

The applicant further declares that this appl icatic:'n is f i led 

within the limitation prescribed unde rsectiorr2l of the 

Administrat:ive ribunals ct :1.985, 

Facts of the case. 

41 ihatt he applicant is a citizen of India and as such she is 

ent:.itied to all. the rights,, protections and privileges as 

guaranteed under the Const::itution of India. 

41.2  That the applicant was initial ly appo:in ted as Pr ima 	Teacher 

(For short: PRT) and posted at 4ndriya Vidyaiaya (Ky), Dimapur 

whe re. she joined on 14. ic .1985. Subsequently she was transferre.;:l 

'I rom Ky. Dirriaur' to Ky, 	i.zawl and she joined there on 

23. 11. 19:? where she is still continuing and is now unde rthe. 
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fr 

' 	
order o ft ranfer to Kati hai'  ,'ide the jmpuned order of 

tre nsf er dated 02.04 .2002 

3 'that the appi cant has since been serving as PRT at K!, 

i :a 1. has acq'Ji red station sen icr I t:y for her poe ting to a. 

choice station as per the transfer policy of the Sengathan. As 

per the letter N:. F11/2002 	2003/KVS (Estt.III) dated 

.14. 0.2001 :Ld/ci rcu 1 ated by the Responder t No.4 aPP1IC3.t 
Ofl5 

were I ri vi ted from the KVS t:eache re for an ni.i a 1 redlu es t of 

transfers for the year 2002,2003 as per existing practice and 

policy. The said letter provides for r ue of transfer on 

number of gro'.n de Inc luding the ground of completing the tenure 

of three. year's as on 31.3.200 9. in 7 N.E. St:ats %',ikk:im, ( & N 

'tsl ends and I 'jeted Hard Stations (Category Code NEH) and also on 

other grounds on completion of three ears s I at the same 

station ('Category Code OPS) hich is evident from item Le. No. 

6 (Orounds for transfer) of the said le tt:ec dated 14.0 .200i 

n ext:ract copy of letter dated 14 8 .200.1. is ann exed 

hereto as Annexu re-I. 

41 That the applicant applied on 06. 10.01 for.  Lr ens for from K!, 

izaw) to K'. Kanc hapara No . 1. or Kanchapara No. I I I . e Station 

Code No. 145 under Ko 1 kate keg ion as her,  choice station on 'the 

speci'f Ic ground 'that she has served for long 14 years in Herd - 

Stations in the N. E. State (ground Code No. NEH) arid also on 

other grounds on corrip let ion of 'three years at a station (ground 

Code No. SPS)Y, 

It 1 s pert irierit to men tion here that the appl 1. can t ,i e a 

patient of,. e\iere  c;sthmatic and FythyrOid problem and as 

such she applied for her posting at Kanchapa.ra in Kol Rate. region 

for convenience of better treatment and personal care. For LThis' 

purpose • the applicant opted to go out f rorri i,za'il to Kanchapara 

(k I-XL Tou  
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even in sr:ite of the fact; that she has all along been under the 

care of her husband at A iza;i An is Atorkug as an officer at 

Aiza, 1 under the Oove rnment of Mizoram Since the app:Licant has 

been suft en rig f ro ms uch an ac' ta health problem she needs J. 

remain under the const:ari t care of ei the r her husband ô r some 

dependable near relatives in addi .on to good t raatent fr 

whi oh she opted for Kanc.par'a as her choice stat: i on for 

transf ar • which was duly to rwar'ded by the Pr ircipal Ky. Aizav.'i 

on 06.10.2001. 

(:::opy of app:1 icatiori for tra nsf en dated Q( 10.200]. is 

an ri axed he new 1, t h and mar Red as Annexu re II 

4,5 '1' hat as per 'the transfer guideli rae formuLated by the KVS. in 

the event of any i...equest for such ti 'aris'fcn afte rear .ing in N. F. 

States for t hr'ee years as stated above the app].. icat it: shel be 

tranef erred 'to that stat ion ever by creat;i ng a vacancy a. t that 

station by tran efe. rr'i ng t;eachers ,iith longest period 1 stay at 

that stat ion Further ., in case of t;rans'fer of Lady teache na. 

at torts will be rriade to accommodate the teac her at nearby 

1aces/s't'ri.t:'ns to the extent; possible. In order' to effect such  

transfers the guidelines provide that two nos. of priority 

lists sha 1]. be prepared by 'the. au tho nIt las . The first; priority 

list: s hail contain the names of all the applicants who .p'ply for 

such 'transfer. Out of the riaiiies in the f i rsL prior i 1,:y list, a. 

second priority list shall be prepared after awarding proper 

ant iti ement poi n'ts etc. and fixing priori t;y accordin ly and the 

app 11 can't;s included 1, n 't: he second pr ioi ' :it;y 1,,isi..: alone sh&,.:i 1 be 

accommodated by trans far ring teachers w Lh 1 onigest st.3/ at that 

station . These pr'ovisions have been spelt; out.. under pare 10 and 

11 of the 'transfer guideline. 

1Rk ?ctJ 



copy of transfcr qu idol in's Is ant e::<ed hereto as 

Annexure-'III. 

4.6  That ac::tiriq on the aforesaid appi icat.:ion dated 06,10,2001 of the 

applicant for choice station posting and on i:he basis oft he KVS 

qu idel inca as stated In the preceding paraqr - sphs • the 

respon den te not. if .1. ad the let and 2nd priorit lists shotiinq the 

pri, on ty number of the applicant. In both the prior ity lists 

the applicarilf a name appeard at: a 1 Nc', 2 agains'be r proposed 

station at Kanchapar - a (S La Lion Code :1.45) and as such a he is 

listed for priority posting at Kanchapa ra even by transferring 

the Leac her with 1 on qeat stay at Kanchapa ra in terms of the  

pro -leased polIcy of the KV:: ¼'hich she had been 

aitinq for. 

Copy of priority :i ISLe are arinOxed hereto as Annexure-

Iv. 

4.7 The. t on 10.4.02, the applicant: had - nm -  severe asthmat;ic problem 

uhich she in formed to t:he Prinic:ipa..1 over telephone at about 7 .00 

ft. M. (tt e sc boo 1 star L's from 7 .30 A. H) and prayed for leave of 

absence whi.:: h the Pni nc.i pal pa r -rni tted. Accordingly she applied 

for E:<tra"ordinary leave on medical ground for 25 days from 

10.04. 20C'2 to 04.05W :2002 formally with relevant medical 

certi f icate etc, and her husband submitted the same at the 

Sc:h,xjl at about 830 A.M. on 10.4.2002, duly receipted by the 

corn: .. -' ric authority. 

copy of the receipted leave application dated 10. 4.2002 is 

anne>ed hereto as Annexure-V. 

4.8 	That when the appl Icari t ii.,ias anx:iousl y 	a:it ing for her t:ra,riafer 

to Kanchapara, she received one reqistered envelope on 12.04.02 

from 	the Principal, 	K.V. Aizawl 	Having opened the said 

en ye .1 ot:e • 1; he 	app I I ca.ri t was a hoc ked to f i nd one i rnpu qned 

transfer order 	No ,. 	.2--1 ( D) PRT/2002/K/S (Estt IV) dated 

¶ii 3atJ 
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02.. 04.2002 along with erie relieving order dated 10.4.2002 

transferring and r'el ievi nq he rf from KV ,, il za1 and post:irig her 

at Ky, Katihar vice Shri 	 Pr T transferred from 

Kat i her to A izai,l in her p .1. ace, Her leave eppl I cat ion dated 

tO. 4.2002 ,'as a iso returned along All Lh 	a for',.ard.ing letter 

•::tedjj.., 4.2002 of the Principal ,, KV • AizalAli addressed to 

tj.1r(i. 0a1 	</ 	k.at.ihar 

Copy cf impugned transfer order dat;ed 2A. 2002, relieving 

Qrcie r dat;ed ic: 4 2002 and f a rva rdi nq letter dated 

U 4. :2002 0 t I eve atppl bat ion are annexed hereto as 

Annexure-'VI VII and VIII respect:i.ve.1,y. 

4 .9 That;; hosing highly su rprised arid shocked on her trans for to 

Kati her in B I ha r region instead of choice station at Kanc:hapera 

sin Ko 1 kate Req i cm , the app 1 ican t immediately addressed one 

rep resentati on to the Cornmissi erie r , t€l, New Delhi and sent it 

iii rough Req i ste red Post on .12 4. 2002 to 1: he Pr ricstpal, KV 

Al za'Ai 1 praying for review of her tranisf or orc:!er One advance 

copy cf the said i epresent,at:.ion dated 12.4.2002 was sent to the 

Comm:issiorier KVS New tel hi directly by Speed Prt and the copy 

of the same was also ::fl t to t; he As ist:an 1:. commi. asione 	<VS. 

311 cha. r and Patna and t;c' t:puty Denim isa ion or (;dnn ) ., KVS. • New 

Del hi. 

Copy of rep resentation dated 12.4 .200:2 along wi t;h the 

re 1 event; receipted Ac Rn owl edgerrien t cards are ann exed 

hereto 

 

as Annexure - IX series 

4.11 0  that t: he app 1 iceri t findi. rig no respon so to her represen t Li on 

sen 1: erie reminder to the authorities on 0 05. 2002 id lowed by 

enot;her reminder on 23.5,2O02 but with rio result. 

Copy of rent i. ode ra dated 0 05 2002 and Z 5. 2002 are 

annexed he rew:i t;h as Annexu re-X serb es. 

'L ctJ 
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4 11 That the urnpugn ad t:r.3rlsf cr order 	served to t he app 1 ican t: 

hi le she was on leave on med.jc:i çrourid and curiousl:,' the 

re 1 levi. n q order was al so served ci ong uil ft the transfer order 

on 12.4 .2Oc'2 while she was sick and ii dica.liy u nil t to resume 

her du ties. She was neil: her g:iven any opport:un I ty to defend her 

trensie rt to a place other than her choice stat:ion as per 

priori ty 1 let no rehe was given the time ever, to hand over her 

C':,C rçes it is pa rtinerit to men t;ion here that she is the t.:eac;her' 

in charge for E:)<aminatior, Department (Primary) and First Aid 

and as such formal handi rig over of char gas is eseeri tia 1 But 

such a ht.i rn ed act ion on the part of the respondents to rd ieve 

the applicant on the very dayof transfer and that too in an 

opportune t:i. me when she was under leave on medical g 'ourid amp 1 y 

:i ri cii cates the evil.. I rite-nt ion of the respondents and mal a 

I ideriess is wr it large in the enti re exercise. This mala 

f I dances became mc re con sp i cuous whe ri 't,: he Responder, I: No. 7 Sr .1 

Bra. hrnadeen came from Ky., Kati h a r and 5o med at Ky • Al zaw 1 In 

place of the appi i :::ar', t w .1. ft in a couple of clays of the relieving 

of t:he appil can't makiri It cLear as to how U ic. en tire thing was 

• ar'ra....gad in a clandestine man ncr ,. it l s. a iso 'in der'stood f rorfi 

• rd lab le sou rces t:ha t the applicant was transferred out of 

• AlZrswl only in order to accommodate the posting of the 

Respondent No 7 at Aizawi which was his choice statiOn for this 

personal reasons.. This is evident f rorn the impugned t:rans far 

order also wherein the transfer of the Respondent No7 has been 

shown first and on his request and that of 't: he applicant: has 

been s howr, I inmediately thereafter .ss a replacemer, t/substitu te to 

• the Responder, I: Nc:' 7 or, I y., mean in g 'thereby that she was 

• 'transferred to Kat.i har just -to flU up the post created there by 

trarisf er of the Respondent no.7 1:0 his choice station at Ai.zawi 

on h .i s own requ cst, 

iidi POLL 



4 .12 That the app 1 bent begs, to state that: u rider t; he said I mpu gned 

tr'arisf er order",, ,h lie 'the case of the Responderi I;. 	• an 

Inc ijrribent jun :1. or to t he app 1 Ic: ant wee accommoda t ad by pos t I ncj 

him at his choice station at (iiza'..41 by the Respondents, the 

casr of the appi loan t for similar posting at her choice station 

at Ka,nc:hapara was ignored in spite of her long station seriiori ty 

end genuine, ground al thoi...;qh her name was at si. No .,2 in the 

priori t:y list. This impugned transfer n ol::: only deprive:t her of 

the poss:ibii ity of he r" better treatment: and care at Kenchapere 

but al so deprived her of the existing care of her husband under 

which she was at Aizawl thus forcing her to.a situation of risk 

on her life due to riortavailability of proper care of her acute 

seases at her new place of postIng i e. Kati. her, 

f"u rt her' by virtue of her impugned transfer to Ka ti. her 

'now she will, loose the station senior'it:y required for her 

transfer to a chc:'ic:e station,, causing I rr'eparable loss and 

in 5 u ry 'to her and iti s most disastrous art d. shocking to n o't:e 

that the ent i r'e exercise has been done by the Resporiden ts with a 

mel a f ide ir 'i ten tion on ly in order to accommodate the cause of a 

5 un br person at 'l:he. cost of the genuine problems of 'the 

applicant who is a senior person 

4 3 That the appi I can't further begs to submit that the trarisier of 

the appi i cart 't: f rcm i zaw 1 to Kat I her is not doria in pub 1 Ic. 

interest as shown in the impugned order. The applicant and the 

Respon den 't: No. are both Pr'irnar'y 1 eachers arid no public inter as t 

can he better ser'ved by ci. mpl,y :i nte rchanq brig their p1 ace of 

posting which Is not at all discernible in the instant: case. 

It is not understood as to how 'the impugned transfer of 

the appl I, c:ari 't from Ai,zewl to Kati. her in the same capaclty of PRY 

could serve public interest 

H 	. 	' 	_j CLLA-k 
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'The ac Lion of the Responden ts I tithe irist,r t 

t:he ret or•'e 3r!z;it.ra r y , mala f ide . un ust • un t&.i. • aid devoid of the 

principles of natural justice and violative of Article 14 and 16 

at the Constit.ut:i. on of India. 

4,14 That It is stted that there are four vacancies of Primary 

Teachers at KV,. Aiza 1 and appoin tments are being made on 

contractual basis against; thoseposts. Recently four persons 

(namely Mrs. T. Singh, Mrs. SSinha, Mrs. Archana and Mrs. 

Kaushal) have been en gaged as PRT o contractual bas is and 

there is ample scope of re tel. nm g the applicant in the said 

station i.e. at KV. Aizai,l 

4 15 That thea ppl icanit most humbly submits that due to nc'n 

con siderat:ion of her transfer to Kanchapara i e. her station of 

choice and due to her impugned transfer to Kat.i ha r instead • she 

is t:eing forced to a helpless situation ',There she iili, neither 

be under the care of he husband at Aizatl 'jhich is essentially 

requi red for her cure nor she ',i 11 be able to have such care and 

treatment at her station of choice i e. Kanchapara and as such 

it 'Al 11 cause I rreparebi. e lass an drij u ry to her iead:i ng to a 

risk on her life due to h r acute diseases which will be left 

uncared at her new place of posting at Kati har As such, finding 

no other altern ati. ye • the appi i.carit. Is approaching this Hon bie 

Tribunal f o r i:rotect:ion of he.r legitimate rights and it is a ...it 

case fort he Hon ble Tr:ibnal to interfere with and to protect 

the rights and interests of the appl icari t by setting aside Lhe 

impugned transfer order ,  and relieving order arid directing the 

respon den ts to allow hen to continue at her e;K1.stini post: at KV 

Aizawl ti ii. her case is considered for her t;ransfer to 

Kanichapara in Kol kata Region 

16 That this appi ice t ion is riia de bonaf ide and for the cause of 

ustce. 

LL 
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5. 	Grounds for relief(s) with legal rovjsjons 

5 1 Fort hat, the aiicant has served at Aizawl for more than 

14 yer3,rs and as such she is entitled for transfer to a 

station of tier choice as per professed P0 I icy of the t<VS, 

5.2  For the t the responderit;s invited appi i cations for choice 

t:raris far and the appi icrnt app ii ad for her transfer to 

Karichape.ra under }<.oitcata reqicn and accord inqlv her ,  name 

has been listed at Si, No, 2in the priorit:y I ist, 

5.3 For that, the appli can t is a pa tient of acute asthmatic 

and Hypothyroid problem for which she need proper care 

and tre:'itrnen C and as such her transfer to choice station 

is essen tial 

5 .4 For that • the request of choice stat: ion posting has been 

considered in the case of respondent No, 7 who is junior to 

the appl .1. cant while similar request: of the applicant has 

, ot been c:on sidere.d in spite of her long station seniority 

and genuine health problems, 

5.5 For that, the applicant in stead of being transferred to 

her station of choice which is her .1. eqi tiat:e claim,, has 

now been transferred f rom cizaw 1 to Kati har wi th a mal a 

f ide in teriti on on ly in order to accommodate the request of 

Respon den I: No., 7 who is juniort to the appi icant at the 

in st;an ce of Respori dent no. 4. 

5.6 For that., the appl icant was transferred and rail eyed from 

Ky, Aizawl dur'inq the period of her medical leave when she 

is unfit to reimp her duties. 

5.7 For that the appl icant submi tted representa 	ns to the 

responder ts pray.in for review of her transfer but with no 

response 

cLw 
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58 For that nononsideratjon of her transfer to choice 

sta Lion 15 not on! y viol ati. VO of the professed P0! icy of 

the KVS but also violative of rticle 14 arid 16 of the 

ConstI tut ion of India and devoid of prinripi 	of ir.tural 

9 For t:hat the transfer of the applicant: from KV, izawl t.: 

KY • Kati har which the app! icant ,ia.s never interested for, 

and that too i ri o rd,r to so rye the in te rest of snot her 

teacher on extraneous qroun ds is ma! a t ide • arbitrary 

cspr:jC:lous, unus't: and urifaii - ' 

6 	Details of remedies exhausted. 

°iha I: the applicant sta Los that he has exhausted all the remedies 

available 

 

to him and there is no other alternative and 

efficacious remedy than to file thi:; application. 

L. 

The app! I can t: f u rI: her declares that he had not previously filed 

any application ,, iJ ri 1: Petition or Suit before an Cou .... t: or any 

other authority or any other Bench of'the Tribunal regardinq the 

::ub3ect mat t:er of this app! icat ..on nor any such application 

Writ PoLl Lion or Suit is pendlriq before any of them.  

8. 	Relief(s) souaht for: 

Under the fa.r ts and circumstances stat:ed above, the 

app i:i,cant humbly prays that Your Lordships be pleased to 

adm]. t. this app! los Lion. cal 1 for,  the records of the :e 

and issue not ice to the rest::.ondents to S how ca'...se as to 
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why the relief (s) sought:: for in this application hell not 

be qr'anted and on r>eirusal of the records and after hearing 

the pa rIles on the cause or causes that may be shown be 

pleased to grant the fo].lowirtg relief (s): 

8.1 That the lion 'b le Tribunal be p leased to set aside and 

quash the impugned transfer order Nc'. No F''2' 

1(D) PRT/2002/KVS (Estt. lv) da ted (2.04. 3003 and the 

relieving order No. F dated 

IC. 4 .20(32 (Annexu re-VI and 'ill ) issued by the f.:spc'ndEnts 

8 2 1 hat the respondents be (ii. i'ected to transfer the applicant 

to Kanchapara (Station Code 145) under Kol tata Region, 

i,e. her choice station in terms of the priority list. 

8.3 Costs of the application. 

8.4 Any other .....e lief (s) to which the appli card: is eriti tied as 

the Hon ' b le Tribunal may deem f i t and proper.  

9. 	Interim order oraved for.. 

During pendericy of this application, tte applicant prays 

for the follow:ing relief: 

9.1  That the Hon ble I ribunal be pleased to stay the operation 

of t h nnptiqncd t r ri fer ut dr Nk 	F 	i (D)PP 1/'/K 

(Estt lV) dated 02 .04 3003 and the relieving order No 

F,39/K\HIZ/2002-03/2428 dated 1042002 (Annexure'VI and 

VII) arid •f 	r be p leased to di rect the respondents to 

allow the applicant to , oin and continue at her existing 

post of Primary Teacher at KV ciiza.wl • till the d sposal 

of f is app lice Li on and ad LIst her absence against her 

leave due. 

1PL PctuI 
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1• 
10. 

(h 	c 	LI lcdt 	oI 	is f 	lcd 	I h 	u?1h 	d 	rt  e 

11, Particulars of the 

) p 	r 	Nri 

DteofIsue 

iii) isss.ed from , pO, 

P 	2 	11 	A_iOo4.aA 

12 List of enclosures 

S qivefl 	n 	the 	inde< 

r 

:4 
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VERiFICATION 

I • Smt I Puhi Paul,, t//o Sri. Sud! anqshu Pari.5ari Paul aq.d about: 43 

ye residn 1: of DI rec Lorate of;gr:icu lture. Agr:icui 'tural Complex. 

Pb izatl, MI zoram, do hereby vet - I fy that the statements made In 

ra -a'raph 1 to 4 and 6 to 12 are true to my kno4edqe and those made 

in Pâiraqraph 5 are true to my legal advice and I ha,e not suppressed 

any flaterial fact. 

And I sign this verification on this the 6Lh day of 3une / 

2cC2 
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KENDR1YA VIDYALAYA SANGATIJAN 
ESTT-111 Section 

18, 11istitutiontl Area, Sliaheed Ject Singh..Marg 
NcwDclhi-110016. 

F. 1-1/2002-2003/I( VS(Estt-J II) 

fr; i:• 

I)a ted: I 4/8/2()() 1 

The Principals 
All Kendriya Vidyalnyas 

Sub: 	Anual request transfer in respect of teaching and rton-teaching staff of KCndi'iya 
Vidyalayas for the year 2002-2003 - applications regarding. 

Sir/Madam / 
Vls been decic!'d to invite fresh application from teaching and non-teaching staff of 

VidyJ'as (excluding Principals and Vicc-Piincipals)Ifor  effecting request transfers duriii the 
yef2002-2003. All are eligible to apl)ly except tlios covcre y c ause .L)  of the existing 

)rinsfer guincs. Application format has been modified now and accordingly instructions have 
been revised to that extent; Hence those employees who preferred applications for their request 
transfer in response to KVS(HQ) circular No. F. 1- l/2001-KVS(E.11l) dated 12.1.2001 are also 
directed to apply afresh ii the new format as the earlier application does not conform to the 
present requirements and they will not be considered. 

PUBLICITY 
There have been general complaints that the instructions accompanying application form 

,I rc not made available to the applicants. It is made clear that the awareness of the instructions in 
• proper perspective is necessary to fill up the application form without mistake and in the correct 

code (s) wherever necessary,. Therefore, a set of three copies of this letter is being sent nlongwith 
the application form and instructions. One copy is meant for official use, another for library for 
reference of prospective applicants and the rest for display on the Vidyalaya Notice Board 

4 HOW TO APPLY 
Eligible employees (lesirotis of seeking trans(i' are permitted to preler only one 

application (in quadruplicate) in the enclosed format (either for intra-station or for inter-station). 
Instructions available at Serial No. 9 of application may be referred to in this regard. Other 
instructions may also be read carefully heloi'c hI I ing up the application. Indicating wrong station 
code may either lead to transfer to unwanted place, which cannot be changed late,' on and hence 
utmost care may be taken to fill up correct codes, and all instructions may be read carefully. 

o Overwriting must be avoided: 

CODE OF CONI)UCT REGARDING CANVASSING OF NON-OFFICIAL 
/OUTSII)E INFLUENCE 
Attention ot' alt conecrned is dravn to the ;)I'(v5iou of Article 55 (27) of lliic;itio,i cn.te 

and Rule 2() of CCS (Conduct) Rules. The employee concerned be intormed that any violation 
thci'eol' shall rcncici' them liable for disciplinary action. Canvassing in any form, Overt or Covert, 
direct or indirect will automatically disqualify teacher from being considered for liansf'ci' and 
his/hei' name will be removed from the priority list of transl'er and disciplinary action will be 
taken against the teacher as per CCA (CCA) Rule 1965. 

FORMATS AND ENCLOSURES 
The application, when reproduced, must conform to the given format both in form and 

content. No enclosures arc allowed with the apl)lication.  Medical certificate in support of request 
on medical grounds and or declaration regarding employment of spouse are part ol the 
application. They should be obtained I recorded on the body of the form itself to avoid 
(let ach m cut. 

I • 	 • 	
• 	 • 	 .• 



Nr 

—/- 

6. 	ENDORSEMENt' 

() 	the ippliioi; and (leelarat loll wherever necessary must he signed by the eniploycc 

himseli/hersel 1. Apil ications cndoised by SpOUSC, parents etc br and on behall of the eli1pbOeC is 

not acceptable and hence should not be forwarded. Medical Certificate must have the signahti'e of 

Civil Surgcon/Chicf Medical Olficer. 

(ii) 	The forwarding note must be endorsed by the Principal after satisfying himself I hcrscll 

personally of the correctness of the entries made by the applicant. It has been observed that the 
details furnished by the applicants arc not subjected to proper verification before endorsing the 
borwarding notc. Therefore the Principals are requested to bestow their personal attention to 
ensure correctness of the entries, so that wrong information does not affect prioiitizatioil. Failure 

in this aspect on the part of the signing authority will be dealt in a stern manner by initiating 

disciplinary proceedings against all those responsible for these lapses. 

7. 	SUBMISSION OF APPLICATION 
AppI cation of staff may be collected in quadruplicaic by 0 I/I 0/200 I . These may be 

arranged as intra-station and inter-station requests and forwarded in duplicate (in two lots with 

separate lists) to reach the Asstt. C ol l,,,, issionerof th ti e Region concerned not later tha 

lO/l O!20() I . One copy of the application may be retained in the Vidyalaya the second copy 

containing priflCij)alS endorsement may be returned to tile record. 
Application of the employees who arc not eligible to he considered for transfer in ternis of clause 

I (l) of (lie raiisier guidelines should not be firwarded. Advance COPY of applicalioii or 

applications forwarded ci ircctly by the Principals will not he entertained iii I lie I lead Quarter. No 
request for cancellation of transfer, once effected, will be entertained. Since the cadres iii the non-
teaching category have been merged (school cadre & office cadre), the staff of regional office! 

KVS (tlQ) are also eligible to apply for rcqucUransier. 

8. 	LATE APPLICATION 
Application received late will not he considered. The employees and Principals should, 

therefore, strictly adhere to the target dates specified in para 7 above. 

Yours faithfully, 

(M.K. RAO) 
Dy. Commissioner (Adnin.) 

Copy forwarded for information and necessary action to 

Asstt. Conimissioner, All Regional Offices, KVS. 1-Ic/She is requested to go through each 
set of application, ili(licate the entitlement points of performance as well as total thereol 
iii Sl.No. 9 therein and scud one set thereof to KVS(I IQ) duly couiiplelcd in all respects, 

as under , so as to reach by 31/10/2001. 

A. PGT, TGT & hIM: 
B.. PRT, Misc. Categories & 

Non-Teaching Staff: 

As one bundle to Estt.hhl Section 
As one bundle to Estt.IV Section 

Instructions given vide KVS (l-IQ) circular No. P.1 1/95-KVS (E.sti.I11) dated 6.9.95 may also be 

followed, wherever rcquired. The instructions available at clause 2(ii)(b) of transfer guidelines 

may be followed scrupulously in the case of non-availability of ACR for any of the year indicated 

at serial No. 9 of application firm. 	 y7) 1.,cu 

2. 	All Olflccrs an(l Sections of KVS(HQ) 	 Dy. Commissioner (Admn.) 

-2-.... 



H 
14 1 

1

" 

INSTRUCTIONS FOR FILLING UP AI'PLI CATION FOR TRANSFIR 

GENERAL 
(i). 'l'ransicrs are regulated in a tim ted time - fraic, A single cancellation of iransh.r is 
enough to upset the schedule/chain and hamper the prospect of a group of needy l)eiSOIIS 

gcttin transfer. So cancellation of request to change in circun)stances should be made 
within 10 days of publication of priority list. The FAX No. of HQ. is 011-6514179. 
Transfer, once ellccted, will not be cancelled. The employees are dissuaded in their own 
interest from taking chance with the intent of obtaining cancellation later. 

• (ii) All col urn as must be legibly filled in Block letters using alphabetical numerical code, 

wherever prescribed. No enclosures are allowed. Medical Certificate I Declaration should 

be obtained/ made on page 6 & 7 of the application form itself. 

Name of the Vidyalaya where the employee is working presently must be expressed in 
Code. Present region code, present station code, present K.V. code/prcscnl office code 
must he filled in, from the codes given in the list of codes. hi case.of non-teaching sta1t 

the oflice code/K.V, code should be hued in accordance with the list of codes for office! 

K,V code annexed. 

(iii) 	POST HELD. These boxes given in the (op row on the front page of the 
_______ application m ay be 	lied in from the abbreviations given Ii 

H H 
below. 

Trained Graduate Teacher Maths TGT MATH M1AT 

Trained Giad(c Teacher Biology TGl' 13101, 

Trained Graduate Teacher English TOT ENGU. 

Trained Graduate Teacher ilindi IGl 111N1) 

Trained Graduate Teacher Sanskrit TGT SANS 

Trained Graduate Teacher Social TGT SOST 

Studies 

Post Graduate Teacher Biology PGI' 131011 

Post Graduate Teacher Chemistry POT dIEM 

Post Graduate Teacher Physics POT PlIYS 

Post Graduate Teacher Maths PGT MATH 

Post Graduate 'icachei' English PCi' ILNGL 

Post Graduate Teacher Hindi IGT I-liNt) 

Post Grad nate Teacher 	. 1-I istory POT 1 -11 ST 

Post Graduate 'i'cacher Geography POT GEOG 

Post Graduate Teacher Commerce PGT COMM 

Post Grad nate Teacher Economics POT ECON 

Post. Graduate Teacher Sanskrit POT SANS 

Drawing 'l'caclicr Miscellaneous MSC DL&G1' 

Physical Edn. Teacher Miscellaneous MSC PETR 

-8- 



I 	lt 	r Miu lIaIRnr M( YO( A 

\VorL kXj), teacher MisCeflaneouS MSC. WEIR 

MUSIC teacher Miscellaneous MSC MUST 

Primary teacher PRI' l'Rl' - 

I-lead Master HDM 11DM - 

Non Teach nit Stall Librarian N'I$ LII3R 

Non Teaching Stall Supdt. NTS SUPD 

Non Teaching Stall Asstt. Supd(. NTS ASPD 

Non Teaching Stall UDC NFS UDCL 

Non Teaching Stall LDC NTS, LDCL 

Non Teaching Stall Lab Asstt. NTS LAST 

Non leach nig Sla Ii Lab Attendant NTS LAIN 

Non 'leaching Staff Group '1)' NJ'S G RI'!) 

FNcepiiiig Primary teachers and I lead Master all otheis would use both the block of the 

boxes. Primary Teachers and Head Master may leave the 2d  block of boxes blank. 

SL.NO. 1: NAME 

Write liii I name without any prefix I ike SI-I Rl/SMI7KU M. One box is meant for one 

alphabet. Add additional box, if necessary. Leave one box blank between initials and 

name. 

Eg. Shri. Ajay Kumar Ram will be written as 

RAH 	or 	AtJIAY H U H1 I A I R II .RAM I 
SL. NO.2 W11ET11ER MALE/FEMALE 	 - 

	

Writc M for Mate and F for Female 	 L________ 

SL.NO. 3 & 4: (a) & (b) : DA'l'E OF BIR]ll, [)AI'E OF JOINING 'l'lIE PRESENT 

K.V./ STATION (IN THE PRESENT POST) 

These columns are to be filled in Christian Era, lIme date followed 

by month & year in " DI) MM Y YYY" format. For example, 

Third September, Nineteen Eighty Four will be written as 

O 1 3 	10 	9 	 11 	9 	8 

l)ate oljoinimig iii pres(mmt post should exclude any service nit nd-hoc contractual basis. 

-Y 

d 

-9- 



GROUNI)S CATEGOR\' DIVISION 	 JMN I I I Ij I!(V1EA1 I 

CODE CODE 	 POINTS 

tijT - 

within 2 years  

b) Medical Grounds M 0(3 

(for sell, S1)OUSC & 
dependent children 

only)  

c)OTIIERS 

i) Less than 2 years LTR 03 	Less than 2 years to retire i.e. 	20 

to retire on or before 31/03/2004 

ii) North East & NEH 04 	Sta 	ostcd in.7 NE States, 	20 

I laid Stat ions Sikk im A& N Island & listed 

Hard Stations completing their 

'2 

/ 

2O- .- 

SL.NO. 5.: 1)ETAILS OF LAST TRANSLER 
3 	

The reason column has to be filled in by the Code No.as dctailed . beloW 

Code No. 	Explanation 

Transfer on surplus ground in public interest due to withdrawa' of posticlosurc of 

st ream/K V. 

I'i:iiisli in public inicrest on Admu, Grounds ix''I'l - lins1'er in l'nhlic li(crest othcr 

than on surplus gro.ind and on displacement. 

On direct appointment 

On promotion 

On request transfer 

On return from.long leave 

Any other reason 

SL.NO. 6: GROUNDS FOR TRANSFER 

Thegrounds envisaged in the transfer guidelines have been assigned Category Codes 

(alphabetical). Division Code (Numerical) having entitlement points as follows: 

.J 

9 	 31/03/2002 



FFIiY  05 

Physically I landicapped pci sons 

handicapped 

iv) Joining the JSP 06 Spouse in KVS 20 

SpOuse 07 Spouse in Central Govt. 18 

08 Spouse in Central Atilonoinous 15 

Ilodics/ PS U 

09 Spouse in Satc Govt/Sta(e 12 

Autouino113odies/PSU 

10 Spouse in Privile Scivice/ScIf 10 

Employed/others 

v) Ladies not LNS 11 Unmarried/Divorced/Widowed 12 

having SPOUSC Lady 

T5öiher grounds OGS 12 Other Growids lu 
not covered by (a) 

to (c) (i) to (v) 

vii) 9i'completion SPS 13 Other Grounds on completion • 01 for each 

o?'orc than 3 of 3 year S'tay year of slay 
/ 

years stay at the exceeding 3 

present station years subject 

ba 

inaxirntin 	of 

20 points. 

Note: 

i) The above Codes are just indicative of the grounds and not tobe construed as the order 

of pi:iority. Applicants having more tliaii OiIC grouiid amongst the abOVe may indicate 

their choice in Category Code, Division Code &Entiticinent Points accordingly. 

• 	While calculating the period of stay, the period or periods of absence from duties 

exceeding 30 days (45 days in case o NE Region, Sikkim & A & N Island) at a stretch 

other than on maternity leave, training or vacation is to be excluded. 

p 	 - 	 - 	 - 



• 	LLJ.L.]L. ULL 

• 	 , 

ii 	iCy.  
Code No. 	• 	 Code No. 

0 

/ / 

iii) 	.iStC(l I lard SlaliouN 
Sttui l.\'. 

(:iidc No. 
.1 ha rLli a 11(1 a inin n & Orissa 

J(ashnir 
AFS 763 BSFCam, 589 Koraput 157 
Si 	tgliarsli i I 	ind ipur 

I)iil 	LIasti 604 
!i•ojcct, 
Kishtwar 
Kupwara & 605 
Leh Ladakh 

- Gujarat - Karnatak RaJistian 
Army Bhuj Oil Donimali 064 Bikancr AFS 547 

_____ NAL  
AFSBhuj 010 __________ ____________ 7iTpaCantt. 557 
!)ant i\va(Ia 014 Uttarini APS 579 
ItSF 

l)Iiat;tttp,dhuia I) IS ('lilini 	iaili I Illor 
Army ______________  
Naliya AFS 028 Bachcli 1190 Riiiid Nagar 760 

Port Okha 029 Baikunthpur 492 Uttaranchal 
Wadsni AFS 0111 Kiratidul 

________ 
519 titter Kuhi 35 

IVRI 
Muktcshwar 338 
Joshi Mfflh 330 

Ilimachal IYlaharashra \'\'est Bengal 
Pra(lcsh 
i3akloh Canit. 588 Karanja 192 liasimara 243 
NHPC, 594 

- 

Chamera 
Nfl 	'7• i.. 	 • 	. - - 	- -- .....................b 

	 yt 	iii tue IN .i. otations, 	ikk tin, 
A& N Islands & Maid Stations or 5 years else where as on 31/03/2002 may fill in 
'Y' in this column otherwise 'N'. The stay period should exclude the period of 
absence as given under note (ii) of S.I. No. 6 above. 

SL.NO. 8(a) nod (li); This item is applicable for only those who are on their present posting on 
deployment, on surplus due to closure of of post. 
The employees who have been transferred on surplus grounds from one station to 
another station, onor aflcr 1/04/1997 onwards, will get the benefit of the Period 

-.  of stay in the earlier station beside the stay in [he present station, lbr claim ilig 
tranferto a station, which is not the station from where declared surplus.) 
But in case, the employee wants to claim the same station, as onc'of tue 5 
choices, from where he/she was rendered as surplus, (heii the period oIstay at the 
new place after being declared surplus will not be counted with respect to coming 
back to the same station 

This is to ensure that the employees in hard stations North East etc. do not suffer 
adversely due to surplus deployment at the tiiiie when their tenure is about to be 
over and they auc declared surplus and deployed at the some other stations, 
thereby getting (leprived of full tenure at the North East & hard stations only. 

-12- 
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$a) 	. 	
To fill in the K.V. Code & Station Code where you are presently posted, along 

4/ 

	

	 with the period of stay, period of absence and rcason for transfer, The Code Nos. 
of the reason for transfer are asiVcil lndcr SINo. 5 

b 

8 (ii) 	l)etaits or e:trliei' (raiisli ,  N .  Jillill (lie last 5 years may he hued in (as ("iiiiinciited 
above) before joining (lie present KY /Station on surplus gronnds. 	- 

Sl.4.NO, tO. I : For (hun Siaiioui 'i'i'ansfer 

Code Nos, of live KV'.s in the same station code where you are posted at present 
can be filled in, according to your preference order. 

10.2: For Inter Station Transfer 	 - 

Codes Nos. of live stations can be tilled in, according to your prekrcnce order. 
Subject to the grounds chosen, choice station i perunissible. 

Note: . 	lmployccs are eligible to apply only one application in qnadi - nplicate EI'l'i I lR 
FOR INTRA STATION OR FOR INTER STATION. Any application fowKl 
filled in for both inler&intn station transfer would Summal 	her c(ed 

SL.No. ii. CATEGOJ(y OF PLACE WHERE SPOUSE IS WORKING 

'I 'lie Codes prescribed are: 

Spouse work ag at or under orders of transfer to the station of choice or iicar by. 
Spouse working at the same station where applicant is currently working. 
Choice stations bear no relation to the place where spouse is working. 

SL. NO. 12 & 13 
In case the answers am -c in the affirmative write 'Y' Otherwise Write 'N'. 

The Medical Certificate or declaration is to be obtained on the body of the application itsehll 
Only Cancer, Paralytic Stroke, Renal failure or Coronary Artery disease where By-Pass 

surgery has been actually done for Self. Spouse and dependent children are considered as 

valid for transfer on medical grounds when facilities for treatment are not available at hc 
'station of posting (duly certified by a Govt. Medical Officer not lower than the rank of a Civil 
Surgeon) 

SL.NO. 14.: TYPE OF 1)IS EASE 	 - 
Depending upon the disease certified by the competentauthority indicate the type of disease 
in tile following Codes as (CN, PS, RF, CA, OT for Cancer, Paralytic 

StroJe, Renal En ii u ic, 
Coronary a r cry (I iscase where By-Pass surgery has bccii act tinily (lone Or Other I)iseases respectively in case transfer is sought on medical grounds as well and answer 

igainst Sl.No. 13 is in the affirmative. 

'The Brief description of iltmness which 'vill be considered as medical ground for usc purpose 
of transfer, in terms of' transfer guidelines is as under. Medical tei - uns u'cferu -cd herein will bcr 
meaning as given ill the Bulterworth's Medical Dictionary. 

(i) Cancer (inahigutanu) 

It is the Presence of uncontrolled growth and spread of malignant cells. 'l'lie definition cancer 
includes lenkem in, lymphomas and Ilodgkin 's disease. 

-13- 



-2JL.- 

Exclusions: 
This excludes non-mvasive carcinoma (s) in-Situ, ocaIizcd non-invasive tumor(s) revealing. 
early malignant changes and tumour(s) in presence of l-IIV infection or AIDS, any skin 

cancerexcepting malignant melanoma(s) are also 10 be excluded. 

(ii) Paralytic Stroke 
(Cerebro-Vaseulor neeblents) Death of a poilion of the brain clue to vascular CaUSeS Stich as 

(a) 1 kinurrlunge (cerebral), (b) Iliruinbosis (cerebral). (e) lintnulisiit (cerebral) causing total 

permanent disability of two or more limbs persisting for 3 months alter the illness. 

Exclusions: 

(I) 	Transicnt/ischamic attacks 

(ii) 	Stroke - like syndromes resulting from 	 / 

I lead injury; 	. 	 . 	 . 
Intracranial space occupying lesions like abscess, traumatic hemorrhage & tumour. 

Tuberculous meningitis, pyogenic meningitis & meningococal meningitis. 

(iii) 	Renal Failure 	 . 	. 	. 
It is the final Renal Failure stage due to chronic irreversible failure of both the Kdncys. II 

must he well documented. The tencher must produce tue evidence of undergoing regular 

haemod ialysis and other relevant laboratory investigations and doctor's certi hicat.ion. 

(iv) 	Coronary artery (lisease where by-pass surgery has beenactuahly done: 
The use of surgery on the advice of the consultant cardiologist to correct narrowing or 

blockage of one or more coronary arteries. 

hxcl,,ioii: 	 . 
Non-surgical teclmijucs such as the use of the either. balloon or laser via a cathetci' 

introduced through the arterial system are excluded 

SI. NO. 15.: RELA'I'IONSIIIP 
'l'li is column is applicable where transfer is sought on Medical Grotin(ls :tiicl Columns 12 

& 13 are also filled in. The rlatibnship of the patient with the applicant should be 

indicated in the following Codes. 	 . 	 .. 

	

SF 	 - 	Self 	 .. 

	

SP 	 . - 	Spouse 	 . 

	

CII 	 - 	1)cpcnclent Chikiren 

	

OT 	 - 	Others 	. 	.: 

Pt IYSI ALLY tIANI)ICAPPLD- Explanation 
l'ranslr of 131 md & orthopacdical ly handicapped . teachers provided they lul 1111 the 

following conditions: 	 ... 
Blind teacher having vision less than 3/60 or field vision less than 10 both eyes as 
certified by the I-lead of the Ophthalmologic Department, Government Civil 

Ilospilal. 	 . 
Orthopacdically handicapped teachers who has a minimum of 40% permanent 
partial disability of either upper or lower limbs or 50% permanent partial disability 
of both upper & lower limbs together, as certified by the Head o Orthopaedics 

'DparimenföTTO'iëTiTi1ei1tIVil Ilospital according to the standards contained in 

the manual for orthopacd ic Surgeon in 1 -I'valliating Permanent Physical 1 inpairinelit 

brought out by the American Academy of Orthopacdic Surgeon. USA & published 

by Artificial Limbs Manufacturing Corporation of India, Kanpur. 

-14- 
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!jgson wise list of KV's 

4' 
NAME 

K\'NAME 

ANI)AI.. 	
. 

_________________________________________________ 

/-N'kJRDIJARJN.  06 
06 

• 	 !SSJ • 	Li 

- 	 129 _______ 
130 

IX • 	 _, .J I, r. 
213 
214 

ASANöI, 06 131 215 
I),\G000RA 06 132 216 
UAMANGACHI 
IIARRACKIQRE (AFS) 

06 
106 

I33 
133 

217 
218 

IiARltACKPOIj (ARMY) 06 I 	3 219 
DENGI)UI3INO.I 06 134 220 
BERIJAMPUR 135 222 

•BINNAGURI NO.1 06 136 223 
BINNAGURI NO.11 06 136 224 
I3URDWAN 06 137 225 

- CAI.CUTTAThLII'ORE (CII.) 06 133 227 
CALCUTTA (13AI.I(;UN(;E) 06 133 226 
CACUITA, COSSII>ORE 06 133 228 
CALCUTTA, DUM-DUM (OF) 06 133 232 
CALCIJTI'A, FORI' WUJ14 06 133 229 
CALCUTTA. (;ARDEN REACJI 06 133 230 
CAI.CUI'TA, JIM JOKA _____________ 06 133 231 
CALCUT1'A. SALT LAINOJ 06 133 233 
CAI.CUITA, SALTLAKE NO.11 06 133 234 
(2ALCUTI'A, SAN]'RAGACIjI 06 133 235 
CIIFI1ARAN.IAN (CLW) 	 - 06 138 236 

I IINI IAR 06 139 237 
I)(JR(JA1>UR (CMERI) 

 
06 140 239 

DURGAI'IJR (CRPF) 06  40 238 
FARAKKA (NIl'C) 06  41 240 
(JANG'lOK  06  42 241 
GOVftiWUR (138F) 06 43 850 -- 
HALDIA (IOC) 06 

_______ 

 44 242 
HASIMARA 06 485 243 
ISI IAPORE NO.1 06  33 244 
ISHAPORENO,IJ 06  33 245 
KALIMPONG(DUR[3IN) 06 484 246 
KIAl 	RA 	0.1 	V  

06  45 • 247 
KANCI IAIARA NO.11 

" 06  45 	' 248 
lNXRA 06  33 249 

1(1 IAPRAIL 06 

06 
146 

 47 
250 

251 KRISHNA NAGAR COLLIERY 
LEBONG 06  48 • 	 252 
MALI)A(NHPC) 06  41 253 
PANAGARH 06 49 	• 254 
SALI3ONI 06 150 865 
SEVOKROA[) 06 151 255 
TEESFA (NI IlC) 06 494 - 	 876 

-25-- 

I<olkola 



* 

'R(;NAME 
k'V NA11Ir 

RegionwiselistofKV'.s 

ii'ntI 	 L 
lu;c.;ION 	STNCODE, 	KV(X)l)I 

152 256 

Al )AMI't It NO.1 07 153 
153 

257 
25 117 

AMI(A1.ACANlI.NO.1 07 151 25) 

AMI(AI A CANII.NO.11  07  154 260 

AMUAI A CANI1,NO.111 154 261 

AMI3AI.A_CANT!. NO.IV  07 154 262 

MUAIARAMOARI 1(111W) 07 154 263 

I3A000WALCANTI -07 155 264 

I3ARNAI.A(AFS) 07 486 265 

UI IATINI)ANO.1(TI IIMAYYAMi\R(j) 07 156 266 

131 IA1INDANO.11(NFL) 07 156 267 

1ThATINDANO.111(AFS) 07 156 

 _ATINDA NO,IV 07 156 	_ 270 

131 IATINDANOV (CIIAUDHARYMARG) 07 156 269 

CHANI)IGARHNO.11(3131W) _____________ 07 -  157 271 

CIIANDIGARII(OCF) 	-  07 157 273 
- CI IANI)IGARI I.111011GROUNI)S 07 157 272 

Cl IANI)IGARII.SECTOR-31 07 _157 274 

CrIANDIC;ARH,SECTOR-47 	 - -  07 T 157 275 

CIIANDIMANDIRNO.! -- 07  157 270 

Cl iAND11MANDIR NO.11 07 157 277 

DAI'IAR 07 158 278 

FARII)IZO'I 
..............I • 	1(). 	I 

lFItO/,EF'LIlt_CAN TI.NO.II 

07 

 07 

159 	• 

.. 	u.n 
InO 

279 

2(11 

11T\\'AR,\ NO.1 (AFS) 	 - 07 155 282 

I I,\l,WARA N0.11(AFS)   07 155 283 

I AMIRI1JR 07 161 284 

I ItISSIANIUR(ECU) 07 62 285 

JALALA13A1)(13SF) -  07 163 221 

IALANDIIAKSIJRANASSI - 286 

JAI.ANDHARCAN1T.NO.1(lIARDAYALROAD) .07 153 27 

.IALANDIIARCANTT.NO.11(OPP.DEFENCE CINEMA) 07  53 

.IALANDHARCANTT.NO.111 07  53 289 
- ,IALANDHAR CANTT,NO.IV(AFS) 07  53 179 

JUl00!! 07  64 290 

KAI'URIIIALACANYI. _____________________ 07 162 291 

KARNAL 07 lOS 292 

SAULI (Al:S'( -  07 166 293 

MANI)( 
MlIl,l.ANH'IlI& 0A1010)A 	. 

07 
. 

. 	167 
I/.... 

. 	294 
29 

N,\13lIACANIl.  07 .168 	_ . 	290 

NAI)AUN  .07 169 857 
07  170 297 

1r 
I'ATIALANO.11(DCW) 07 .171 299 

IAIIAI ANO.111(NEWLAI,I3AGIICOLONY) 07 171 300 

'INJORE_(CRIF) 

 

07 .  57 424 

SARHAN(111W) 07 .4 30  

SIIII.MA 	 _._ - .07 164 303 

SIJUATIIt) r ()7 - 166 304 

ZIRAKI'UR . 07 .15 305 
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IINI)i(JYA VIDYALAYA SANGA1 1 HAN 
on Jtnjiicnt 2002-2003 ' 	

i' I) Read (lie instiuctions caiciully before tilling up, 
Submit only ONl n)plieiuiouu in Quadrupliatc 

Lii1 [JIi [=io L1 I1 P  rsnt 	Present Stntinn 	Present K.V. 	Post I kid & Stiijcct 
Region Codc 	Code 	 Code/Office Code 	(Alphabets) 

I, Nnnc =UTI 11 A Ia1;I  
2. \Vhc(hcr lvlalc/Fenialc L 	II1 
3, Date oll3irth 	 I 111111 	L_Yf1ft: L1J'1IIJ1 
4. Datc oijoining in the Present Post 

a) In the Present \' idyalaya L L'i 	1 I Li 	E 	II 1 
b) 	In the Present Station 

5. 	I)c(ails of last ii'aiisft'r 

Med ica I (I rounds (See lust ructiouis) YIN 

Others (Sec instruct ions for following co(les) 

I I 	El 	I1 
From 

I 
Snu.Code 	K.V, Code 

LIiL ii 
rm 

Reason 	Yeai' 

S L. HIII 
((s) Grounds For Transfer 

n) (I) 	Death of Sponse with in a peed of 2 ycur 
preceding the Date of Application YIN 
I CYcs, Date of Demise 

LI Liii 

CATEGORY CODE 

ELJ 
IIS1/ V 

EII1JIII 

DIVISION CODE 
	

ENTI'I'LEMENl' POINTS 
FOR GROUNDS 

LLü 

m 
	EEEN[ 

LI. 
1T'T 
	

Li. IIJ 
[ILl 

TOTAL 'A' 
	L±ET13 

61 	/i 
t-v., 



-2-s- 
7. Conipletion of 3 years conti luous stay in Nh and hard stations or 

years ckcwhere as on 31/03/2002 excluding the period of abscncc(YIN) 

A 
H. 	 those who aic m their present posting on deploynient oh 

- surpts adjtistiiient or closure of Vidyalaya or closure ofstieani. 

l)eta kOF Posting 

Present 
Pos, ing 

Ic.v 	Station 	 From 	 T9 	: 	Period 	Reason 

ofabsence for 

	

in days 	transfer 

LrnELTiWWF I Li LLLI1H I 1LIIL 
I"arlicr 1iinstci'(s) within the last 5 years 

K.V 	Station 	 From 	 To 	 Period 	Reason 
of absenec for 

	

• 41 1n days 	Iransler 

ED Lii L IlLi LiL ELI J 
 

EEI L Li_LEl . 

EJJ[ILLIL.I.J LII LLLL EL EL ELiL L 
1171LILE[IJii mILl ELILIl [ii[TT1 [LII El 
LII rn Lii LI LPP LI LI EPLI EL I__ 
LJIHIL LU LIJ LLHU LU L 1 I Ti [_LiLi II 

9. 	Fur Office use Only. (-Confidential) To he filled in by Regional OFfice 
Fi itleincnts Points of Performance during the last 3 years 	EL 	1998-  1999 

LI 1 1999-2000 

LILII .2000-2001 

(il;iII'ttit)I 	 . 	 Hitat 'ii' 	1fl I tii it feiiieiit t'oiiit 	'I' It' 	 _.._- 
(total ut 6 (e) + aho'.'e) 	 Grand Total (A+13) 

Signature of AssiStant Commissioner 

'1 



10,  Choice Vidyalaya(s)or Station(s) 

InsIroci/w,,r: lployces are eligible to npply either IW iitIi Slniioii Iitntli' (SI.Nö, 10.1) ui Iuti 
ta(ioii trtfflsftr( 10.2). Applications filled  in for both types or troitsler i.e. SI. NO 10.1 &. 0.2 will be sninitiarily rejected. 

0 . 1 	For Ititia Stanon transftr — Choice \'idyalayas 	 K.V. /01 -.FICI3 
(I'leasc see instructions) 	 CODE 

Un 
LIfl. 	H 
LI1 	H 0.2 	For Inici Station Irallsicl. -. Choice ((ioits 	 S 

(l'lease see ilistritetions) 

H 
Category of place wltcrc Spouse is worl.mg 

12. I have you given the declaration regarding the 	
\ 

employment and plac of posting Of SpOUSe (Y/N) Li 
3. llavc you obtained a MC on the form (YIN)  

14.  type of disease cciii lied in the MC overleaf 	[ 	f 	i 	Please flu up code 

IS. Relationship ol (lie patient with (lie at1dicant 	 J 	Please lii I tip code 

do hereby a ilirtit tioit the information giVCn in 
SI.No UI to IS excepting SINo 9 of ods application are correct and IliaLIlie Mdicul Ceriilieio 
(MC,)/ declaration given is/ate hottatide and I understand that wrong/suppressed iiiloriiialion 
shall render tile liable for (liSciplillary action. 

Place: 	
Signature 

Name 

-5- 
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0 	 MEI)ICAL CER'1'1F1cA'I' 
(In aVi)i(l ili;iti Idic tutu, )lt.,'SC itti NOT USC abbrevimion, lull iii (Al9l'Al, l.11'l'l.lt 	only. 
'lease (It) not 111111ch iutty etielusture) 

t'J;ittie () Patient: 

lilres: 

Date: 
I) , with Medical Council Registration No . 

hereby certify that Sh/Sint/Ms 	 . Aged 	 . Sex 	 . 

Sun /danghter of Shri/Sunt . is sullei:ing h'oin the disease/diseases with the 
deln Is as lot lOWS and that treatment of this disease is nt at all available at this station or its 
vicinity 

.4) Iii C(I,V1_' of C(tt'Ci,lOfllU.' 

Name oh Carcinoma with site affected: 
Date when it was detected first: 	 fr 
Urief l-hi.slo-l'atliological rcport 'yilh rcfcrcncc No'&  Dates: 

& TN .M Classification (ii' applicable): 	 / 
5. F_vidences in support ol uncontrolled growth: 

	

6, 	l'A'idCiice in support of Mct:usimsis: 

	

'1 	' tin I 	tin 	ii ut' 	'.1 mliii 	', or 	uhi 	tint I Iit 	'.11 iii u u's: 

	

. 	'f'm'eaunucnt Itci ug cuntniued in brief': 	 / 9, Full name ol surgery/surgeries in connection with dates: 

LL_i' ,ve_LtfI?e/!L 1 i! 
t"aiuie of ,  the disease causing Renal failure: 

	

2. 	Fvidcimces in suippc)rl ol (..liroiiic lrrevers)ble ehi;nies: 
3. Number of Dial sis done with dates: 

4. Si nt_dc or both Kidneys arc involved: 

5. Any surgery including renal transplay tat.ion done or not: 
C. In cuscj.?,f I. o.vs [Mu.s'cfe Pa tuer: 

I'low many cxtrcnulics are affectc : 

Grading of Muscle Power at prcs~ nt: 
Ciradini of Muscle Power at thtonsct of (liseasc .  

	

'I. 	Dom'ation ot loss of' muscle pox/er: 

	

S. 	Any recovery alter (tue outset ,yill date: 

6. Most direct cause of' loss oI/vluscic Pover: 

	

I . 	 N:mimuc uI time disease: 

'-Date of' first detection: 

Coronary artery ly-Pass Grafling surgery done or not: 
II' yes, PI::se mciii io), 

I )a(e 	 . 

Naun e of' Doctor/Surgeon 

l"Janie of the I lospital 	 . 	 . . . 

E. OtIu'r J)iseo.vr.v: 	 . 

I. . Naimuc ol' disease: 
'2..1 Date of first detection: 	 . 

	

3 	Any stmrgem'y due or (lotte: 	. 

4' 	Urief' dcsci'ipuioit of trealnment continued: 

	

V 	 (Sii'nahiii'e of th connetcnl niithnriiv 
-V...''- 	 I, 

1' attic 
N:tiime ui time I.)epmm'ttiieiht: 

Name &. Signature of patient 
	

Name of I hospital: 

Place: 	- 

Date: 

Seal 

-6- 
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• 	 // 

J)ECLARATIQN 
(Kindly liii liii ,iiloi ni iliwi in cIi)I( ii kttus Si ike ou( whichever is not npplacnlk) 

.oleuuniy declare that toy-spouse 

is 	)lC.SCiitly 	employed 	nt/tinder, 	orders 	olt,fci' 

/ 	 as , (l)esignation)in 
	 (Deptt./unit/branch) sincc 

a, 	 ( Date) 	I lisz

o

./i1it ofI1cè uddicss with lime & designation of 

im iiied ate SUl)CriOr/dclai I of self-cm 	ucnt is/arc aslollows 

Namc and O1Icc/Rcgistcic( usincss 	 ani& Address of Immediate Superior Offlcer 
UI Pro Fcssiona Address 	spouse 	 or Registral ion No.oi i3usiness/lro1es.sjoui 

Signature of the employee .......................... 

Name..................................................... 
Designation ........................................... 

for of/icc uSC (!ulJI in Itcti.drij'a J'UI('(uIJ'll 
(Stri kc out wh chcve is not applicable) 

U 	I) isc p Ii nary case is pend nYcoitcm plated/not pcnd ing/iIol-eouutetn l)Inted- against 
SJirilSnit/Kurn .., 	............................................................................... 

lhe Medical Cciii flcate/Declaratioii given in the application itself is Iroin the coiuipelent 
authority. 

Certilied thai the dctails including cntiticuncnt points burnished by the applicant have 
been \'euitied bonn tine service I eccirds and bound Coricci, 

'I. 	Sic/lie was onu leave/ahseuut/ ;chseunt without pay cJcuuing 	......................... and i; still 
away /not away Iron duties, 	

, 

I )atc: 	u 	 Siguu;utuiie 

IPA Name of the l'rir'41 r. 
•'1. 	 rt 

(.)lIicc Seal 	 :., ii.di 1 
Note: 

SI No. I to S and 10 to 15 have to he checked atiul verdieti by (lie l'riiici1,al 
iron I lie Service records. They should tah(e persoiiul ii1(crcst/care and ensure 

that the entries made by (lie a pphica it are correct hclore con uitersigning. 

Aiiy wrong information Idled Iii try tic applicant ;iiiul ditty eountersigiicd by 
the Priincjpiuh will attract ( hiscilulina ryac (ion against (lie inuhivj(hIIuuI as well as 
coiintersigtuing autl.iority. 

Assistant Coiiiinissioiicr,s linvc.to cuisine that (lie correct points are givcii iii 

the Sl.No. 9 and implement the note 1 above in letter and Spirit milh respect 
to entries to he chcckcd by the respective Priiiciioiis within their region. 

• 	 'I 
'-7- 
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:lR,rsFJI GJ(i)El,INlS 

Iii SUI)crSc 	ion of cxisi:i 	L1 111 (lCliiiCs/ordcrs cii Ihc Si IIJC 1, it has bcc:i (JCCI(lC(l (hat (ran.cicrs 
iii thc Kcmlriya \'idyalaya Saiiathan with hicrc(tcr be made as far as 

pract Cfl ble iii accordance with the gu Rid incs icicl ica( cd bclow: 

2. 	
lii these guidelines unless the Con(ext othcvie rcquircs' 

	

i) 	
"Coninijssioncr" mcans Co , riiiiksjoiicj -  l(cnduiya \'idyal;iy. Sa ngathiai, including 
any officer (tiered who has bCC:I authoriscd or (bClCga(cd .10 CXCICiSC all or any ci (lie OWC15 and functions oIthc Coininissioncr 

"Performance" means 

\Vhicrc the Annual Coniidciiiial Rcpoti(s) is';ie available in hhic Collccritcd 

Regional office the asscssnlc,it of tcachci as r.cflc:tcd iii his Annual 
Confldcni al Repori for tic last hhircc )'Caus 

1)1 CCC i:ii (he year III vhicIi transfers are tal:c,i up: 

Where the. Annual CnsiIik'uiii:iI Reputl(5) fit.i l;ist thui ' vars or 
111Y ol'lhc last 

	

three years 	
'arc nut availahle in (lie eruc:ii'l Rc0i 'iiib Officc In, whuac'vcu 

i':snn, lie ascss,ii'uit l' llic Asi.ctai, 	(I iiisiij:::;iii ci ol ': R 	i01 	11(1111 

	

\chicrc transFer is hcirr 	sruhrt on (he wu',aii,h i:uiiid -- I oh tha 	'acIk'r mi (lie yeai(s) in FC.qpCc1 oIwluichi (tic ACR(s) is!a, C nu  

	

ii) 	
"Sar,eathia,i" nican the Kciuti1a ' lvalay;r Saii.i: . 

	

iv) 	"Scr v ,ICC' nicans the per ird uhiirn; 	vh,ich a pit Sun hia hccn 1 .fldwy Z11,11 -ge oI(lic Post iii (lie Santaihi Ill Oil a Ic/niar h)asis 

IICIIIIS IIII\ p!;ICC III II ntIlrjl t'Iplaccc rviil,iu an iriha,, ainrT,cratio:i 

incairs SCI\rCi ar ;i Sl:r:i),I ('\Ch$,d' 	'c Iods of C(li1(iflpç ai>ScIrC, From dunes .'cdj,r 	I) d:rvs (5 	:vs in cas 	N E hZ011 Sikiiii arid A&N Shariris) 	a :;IICI!I Olbk'r 	Fran on tr,rrii,i'- 	, V(j0 11  

	

ir) 	'Ic aclrcr' rrIcari 	:,IF caIr:irrr,- 	
i,l (cacjrcrs iii (Fe t"nphn', ;rrcnl of Saratl,an and rnchrrds Vrcc.I'rncj;rl; ant ñltRl1,j5 hut dIICS 	'I 	kdlJCaIw,, Officcts and above 

letrr:rc 	lirC,ic 	CO:rli,ri;011 	ia y  of (Flice yCaIS II) H')r Sikfr 	 ri thi Iastcr,t Region 

	

A&N '- 	ds arid Fisi-'t hard stations (Noft 	''trite calculabng (he 

	

0, IIIII(• VC: 	F 	n:iiud or periods of cor 11:11 Otis absence from 'tulle:, V \ ( e'(JraF - 	hII I',' 	
(-' 	 S I,, 	: iii (:;ic of,  H ( 	hC( 	i: 	Sikb:inr and A&N ii :r 	rci, I: 	ri 	liii nh 	r':aicfrrr(y lcavc .  Iraiiiin' or Vaciiori shalt be I 11 

- 	 - 	 - 



zZ 
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_,"Ycar' means a period oIl 2 mondls,comniencin g  on 1st April 

Unless the context otherwise nidicaics: 

v/oRls importing the singular numbcr shall include plural numbcr and 

vice-versa; 

words importing the masculine gender shallinclud, .hc feminine gendc 

c. 

j. 

In terms of their all India transfer liability, all the employees of the-K VS arc Li ible 
W be transferred at any time depending upon the administrative exigcncics.'grounds 
organisationat reas , is or on request, as provided in tlicsc guidelines. The dominant 
consideration in effecting lranslcrs will be administrative ccigcicics/grounds and 
organisational reasons i ricluding the need to maintain continuity, uninterrupted academic 
schcddlc and quality oItcacliing nndo that extent the individual intcrcs1/rcqnct shall be 

subservient, TLisc are mere guidelines to.'1acilitte thc realization of objcc(ivcs as spCh 

out earlier. Transler cannot be claimed as oIght by those maki. - requests nor (In these 
guidelines intend to onfer any such right. 

The maximum period of service at a station hahl generally not exceed ;Imme yc:mrs 
in (lie case of Assistant Commissioners and five years in case of PrincipalsJtducnion 
ornccrs. They arc, howcvcr, liable to be transferred even bclorc -completion oltiie 
a foresaid period, dq:cnditig upon orgaimisational interest or ndministra6vc. cxicais. 
Pnimicipals with ou(stnnding record in tenmims oF' their h)CifO1t11CC as rcf1cicd iii A('P.saiul 
C1)S1 results may be retained in a Kcndriya Vidyalaya even afler conipl':ticit (Ii 

yeats as nforcsnid to pt'omnole cxcellcnce in the Vidyalayn. 	- 

Apart Ironi others, the following would be adi inis:radvc groutnis 1(IF!I 

(i) 	A (cachet is liablc to be (ransftrrcd on the rccotinacndatiori oldie l'ti::cit :it;J 
(l 	ChairtnaiFiJZ RI Tava Management (omnniiUccol 	 1 71  

ya 

( i ') 	Trnnsfcr of spouse of a Principal to a Kciidriia ''iJ'.aIaya at the station 

Principal is working or nearby, hut not thc \'idyalava wlmcrc lie is a 

6. 	As far as possiblc. the amninal transfers may hc 

.L1 o 1e1, no 1 its ers exccpitliose ott the 1oU0lugm oucids shalIbem .I' 

Onimkationtcaons,adiniimktm alive 

ii. 

 

Transrcis on account of death of spouse or 	rious ilhicss \Vlkll it 

pract icabtc to dcicr (lie (ranslcr till next year vitlitit causIr. 	serious tl:Iimcr to tli 

I ile of (lie tcachr, his/ncr 5O1iSC and s01IarIL.hhtd 1  
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-. 
-b--- 	1. 	Mutual transfers as provided in para 12. 

	

7. 	Prjorit, for transfers on rcqucst shalt follow the dcsccnding order of coinbincd 
vcigtitac to be calculated in terms of cn(iilcmcnt points for organisational 

rcaSons/incrcsts as also the individual needs and rcqucs of the •tcachcrs sccking ransfcrs 
in accordance with para 8 bctow,  

Provi- that transfers sought on account of dcat,i f spouse within a period of 
Svo ycarsofcicatli and medical grounds as per para 9 will 	placed n bloc higher than. 

• 	 o(hcrs listed in para 8 oftlicsc Guidelines. 

Organisattoimal reasonincrcs( shall be classi fled ni:. assigncd c-mu lcment points 
as undri: 

1'ramisfcr from places where tenure 	 20 
is involvccl.(see para 2(viii) of these 
Guidelines) 

Pcrforiiia nec: 

UA1(NG or 1 P ERErORIANCE 	 l;iN1ll Ll:l ENI l'() INIS 

Otusianding 	
U -6 r 	cl t year 

Very Good 	 1i each year 
Good 	 - ttoi cacti year 
Average 	 . 	 1r cacti year 
t)itsatLcio1y 	 0 for cacti vcr 

	

(ii) 	Nccds dcnotcd by the Iollwiri 	ftast'ns strati he n.ciiicrl Cirliticnriiri floillis as 
-given against cacti. 

	

S N. 	
ENlirl. MENI 
IOfNI. 

	

A. 	lihird and ()rli)opacdical ly 	 I 
liamidica 	cd persons. The standards 
of f)ilySi 	handicap " 	he satire 
as prcscribcd by (lie Govt. ollodra 
or sanction ofCoirvcyaricc allowance 

'3 

	

(i) 	Where spouse is a 	 . 	 • 	20 
S atigatlian employee 



1 
\Vltcrc 5 J)owe iS ft 	 ' 	1!" 	i  titliClit CUhl)lOyec 

VIicrc SJOUscjs in CI111)!OYCC 	

• OIflUtOtI(tOt,S body or PSU 	 I  
under CraI Govcrimiciit 

\Vlicrc spouse is an CiilplOycc  
OIS(Q(c Govcr-nmciit or its 2 
fltI ( Ofl 01115 body or I'SU 

(v) 	C)tlicr spoii.cc cascs 
10 

Noc' br 'SpollSc (.' slsc.c ' 	- 

ilic al ICSnI(I 
points will be awarded only where (lie Icacher sccks 

rlic(r to a station (n) other liati (lie one whci c Iie/shc is currciiUy posted and (h) 
vltci. 1i5lltcr spousc is 

posted or nearby This condj(ioij i.e. (b) will, however, not apply iii 
lose caSes where thc pousc 01 Ilic tcacltcr is posted to a ilOti-fliiit:ly Staliwi providcd (lie trmislcr is sought (0 a plaCe nearest to tic S(;i("Ofl 

wi icrc Ius/hcr spouse is P('t ('(I. 

C, 	L hIitl1nrric(l/(livotcc(l/;(IdC, ii 	
12 sc in ra (cd/c 	.. wed In dies 

I). 	Gcncrnl Cases which are 11of 	
I 0 covered (iv A-C abov e.  

Say itt (lie S('\Riii flout, 	
I (or cacti yc; 	ol hicic (lic l';u,1cr is bciii 	 Slay C,\'Ccc(lj,i 	hr cc 

\'CaiS SuOiccl. a 

OR 

rivasnriru,i uil .() multi; 

Icaclicis who llavc 	 - 
less (hiatt 2 ycar.c to rctir - c. 

9 	For (lic luilrposc ()ICaICUI;I(,I) OCCui(iticiuit f)Oiiui5 Ii iprl ul Icc:IR'.,Il 	fOtitidc 
ns mct honed iii ((IC Provis o  to p3ra 7 or thtCs 	Gti idcl ir 	siid, ll 	cii teacher 
IIiillSCII/hcrscl1or Ins/her Spouse and 

depciilc,1: SOri/d;iyt,er aIo,r( 	flI;y fri Jlrçefi(. 1 f 
by the COnInhi55iOner will l.,e 

c0iISdc,cd as ilictlic;rI groui11j ( 
No 	A 5(111 Will 

hC (ICcincd to be dCpcli(Jcnt 	lie S(a,t5 
CariIiu). ot auaiuuc ihc age ol 

- 	
25 ycars wlnCliCvcr is ci icr or SU(1rc 

1(0111 
l)r!ajicl 	

ulan)' kind (luhysical or nicil(al) rrcci.ccuivC °1ie linut 
	A d'i,il,t1 Will h (1t'uuic(( :o he 

dcpciidci,t till She Simis c:Irruini 
01 i;r 	

in;u,jcd tt('Pecti 	u ai 	tin 
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.Ji 	\Vhicrc ranisfcr is sought by a (cachier under Pflt' 	
f thc guidcti5 nfler 	* COnuti!,üous Silly o13 years in N1 & hard st ion..nrd • 	

C;IC dSCWIICC at pIacc which wet c nut of his choice, or by (cahcr laMing 	i• 	
io pain 7 oI I mccc Guidchjnic, or vcr' hard CflSCS lit volviung hitiiiit 	

t'0lItj.cjiçt, the V8CflUCjCS shah Ire crclutcd ho nccoflnnlno(In(c mini by tranisfcurinig 1'ItCliCt' with, longed period 
of stay a lint stat ion provided (lucy have served fbi ,io ie 	aiati ftrs at that stat ion. Pividcd (bat I'fiuiCiJ)als who huavc bccii i'etnii1 	ider pam 4 to promote CXCCIICIICC would not be displaced under this CIUSC. 

2) 	While (ranslcrritng out such teachers, clForis will be "lIr! teachers at nrcarby placc 	stations, to the CNC ciii P o :duihJc a md admniuiistrat;vcly deirbIc 	 . 	 - 

(3) 	lii caSes where a vacanc)' r,;nn 	Ire creafc at a sta1,111 ol choice oI a Icacficr 
u rider (Iris clausc bccan sc ito cacfrcr at final slat t011 hnS I lie rcqtr ired hengu It of stay, flue cxcrcisc will 	

nc station, ''hnicl, is thui* uicxt choicc olthne teacher 
scct...g transler.  

Note: Thnc transfers propoccd under this wle slnhl be 
j,. 

•':enj before a consist i. • 	of Add it 10 nra I Sccrcta 	(Education) 	
hnnuirnllani 	Comm TSStoIiCr, Member and Joint Co ' nunjssionicr (Adorn) KVS 2 thC MCI ,. 

Secrcn.' 

I I. 	lii order in cllct frarnslcrs inn icorns of f)arn S ahu(I ii, ,, 	ffic' (hninlcIj5 tw priority 	
s shall bc prepared and operated s under: 

First nniori:c' lid ci,,iI i. 
St • 	 irr lrr 	

alrican(ns tCCCVr.1 fr vrrrslcr in crills of I 	as 7 and 8 sIrowirr 	he CIIiICIrrCn( points against e 	h lni)I)c?.ln. This priority .  I
I list shall lr 	opCratcd against nh: vacancies 	ibh 	. •. 	

. ...... 	.... / being (illeu up. 

SeCOnd priority liSt will be nnr;nirni;nisnc(i inn rc1rcet of (::t 	
of transfer iii tennis UI rara tO of' lre 	ridclirr,  IiSirrr 	alt he appl:airo,ns 	fil 	the CntrICIincffl points 01 cacti appliCant in icr'nrrs of priorities given 	pal';' 	

of tite pindciincc 	The applicant s 	inCluded 	Ii 	Iris 	jnr dr ii y 	lIst 	noire 	wrif 	
aCC(I)niinodat cd by irnpnS(niirnc: te:nclrc,c rvitlr 	nine loin cci pero 	Slny •n ii 	

sIaIiOIr provid d they lnavc scrvcd for rot less (barn ,yçs horn ihc 
(laiC of 	'Irrj11, at flu I station 	For this pnlrpocc a list of f)crSnrrs wlr¼r have SCI'\ cJ 	

at thnc sinuous slr;rll l)c ()tCf)) 	nI 	,\dsn;nrnn (rnrrrrrnicIrrCrS Of liii: 
rccp('cti\c reginins dis 1)1 aye r,l 

12 	Mnilnral Uarrf1.r nrr;rv he prrrniOcI 	rr Sa(isIetorr oft!,,. 
( :crnImiissiOnCr but such 

	

cases will be taken Of) Urn cOrnj)l(:orr oia:rru:rf tr;rnrs;1s as PC ' 
	•• 8 and Completed by JOSeptcrrrbcr 

I] 	trUr;r 	and 	irricn.t(:,uon.jr 	nay, 	Itr 	
h'I:Ictiea'Jic, 	h' 	made 

sir r no It a ii Cou ly 
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I . 	Upon promotico or direct 	
as PrincipaII ua(iOn OflICCtASSIS II1ISSIOIICIS, 	

occ shall flCCssari1y be posted to a dicrciit S(n(c other than the 
one where hic is po(cd or dojiliciled 's th case may be. 'subject to availability or vacancies Subject to avilabihity of  
who arc duc to retire w 	 vacancic5 anCi other adrtiinistrtivc rcasns thiosc 
their 	 ithin next three ycas may. not be poscJ outside cii hOme state if sc 	•. th Sflmc station prior to 

promotion does not cxcccd thrcc years. 

• : A teacher on promotion shah necessarily be posted out of the P.cgion where lie . 
currently posted. I{owcvCr, a' lady teacher 	

of 

may on prom 	

os

within the same Region but a disrict or (wo away 'from the CXS(Ing pla ' otion 1c ioslcd iii , subject to availability oIvac.cy. 

6. 	
Transfer TA will be regulated as per orders o 

S 1j c Ct 	 f the Go .rnnicji ol' India on (he 

17, 	
Assistant f' )rnmjssjoncr will be coin )ct cut to chau 	(he hcadquaui crs 01 a 

- 
teacher on admiii. 	invc grounds to any place within tIiio 

Coninnss 	ia]! rjiori Iot1hv,ilithie eaSC 
with Cull ('acts to the Coniiiijssjoi,cr Cor Corifirinat ion or dife..:tiolls 

is. 	
No(wt1ist11j;118 atiyUiing contairicd in Uicsc giiicIciir.c 

(a) a 	(caciicr or nil cnii)loycc is hiahic 10 be (rahisf,,c ( J in 	iii' 	K'iidr) , a 	Vict;ii;'ya 	or office of the Sarigathan at 	any 	time 	on 	Sholl 	nic 	ott 	utituis 	ntn'd clause 5and 6 (i) oCtIlese guicicliiics 

(1') (he Cotirnissiorier xviIi be coripetcit to iitae such 	epar line ilwn (lie 	wi lcliucs 
 

as lic may cbnsidcr iicces.snry with the prior 	aJ'$ri' 	nt' I lie 	('li:ti'rii,a ii: 
 

(hc iequct ola teacher niay he coiisjdrccl 	or ira:: :cr 	th 	.caijtni 	; 	''pcet 	of which 	io oilier peroii 	hia.c 	itiade a clr.iii 	'','c: or 	 ii .teli 	icai Ii('i 	has 	not .sut>niittcd 	(lie al)phicaijol 	in 	liii: 	lire,ccril:ccj 	 'I pit'Thi,ii: 	Ihi. 	tine nI'nniug 	ii;:isfcr or williji, 	tile time 	liitiit 	PiCcrji,ecl 	for IhiC jun 

 Follo\viii 	casc 	i 	II! tint bC CrirSidcicd ihr 	.... (t. 

(if CaC 	or 	I.ducatj1tii 
 hit' 	iract',' C0:11i)Ic(irig 	ihrcc 	years' 	stay 	;i 	(lie 	;'iacc promo(ioll. 	 :o 	!:Ji 	i 	crc 	pnc'i 	jion 

(ii) ca5 	where 	'', teacher 	diicatioi1 	OfIiccç tra is 	 or 	isl:t 	('iiiiikshtiet 	WaS fcrrcd 	oh 	 ,\ 
.Oiiiiijc 	iIicrihiOilC(I 	iii pares S(), 6 and 	oilltc.,c 	i 	tl be considered ('or !:idcl 

fransfcr \vitliot,t coinpletj;t 	years 	st:i 	a 	the stati" 	itCh hey WCIC So post cci, 



1' 
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(in) 	Principals 	rdtic,tioii Officers and Accictit I C 	lntlssii,i'rs will not bc 
tral. ,4--i - red bacI. to the anie s(a(ion (loin VIICrC lucy wcrc (;arisl'ircd earlier on 
complci.ion of period as pcciflcd in pain 4 nbovc Wilcss a period of three years 
has clnpscd. . 

(iv) 	
cases of fresh postings whether on direct recruitment or on promotion unlcss (hey 

coni'cc thrcc years of stay at thc plaea of their pà.ting cxcept that, in case of 
wot, : (cochcr (he rcqucs( for- posting to h place of choice cri 'be considcrcd 
flier stay of one year. This will not, howcvcr, be np,cnbk in cases côvcrcd by 
paras 5, 6, and '7(i) of these Guidclines, 

These Guidclitics shall rnualis ntuandis apply to noii-tcacliin 
applicable. 	 g staIr tb the cxlcnt 

. IC any 
di Iflculty arises in giving cIrcct to tlicse giiidcliiié., I lie Conriiiissioiicr ma 

iass such orders as appears to him (0 be Jiccessary 	
y 

 t' 	 or expedient In,' lIne Purpose of cii,ovj,i 	such .(liflicul(y 

11 aiiy question arises as to (lie interprcatioii or these 	uidlin:s, it shall be decided by (lie Coniinissioncr.  

Tlicnttentjori omIt 
(lie employees is inc'icd to RuIc 55(27) oItl Lricatii,n Code 

and rule 20 of (lie CCS(Coii(luc() Rules Which provdc as tiiiilcr 	I  

As per Rule 55(17) of Education Cod: 

I hrouehJnocjiaiiricl 
convass an non-official or outside_iiiflncn_or_Stippoil iii respect ol 

any matter per 1 ann 	lo us Service in 

As per Rule 20 OICCS(coiiduc() Rules: 

No Go',, scran( shall bring or attempt to bring any olbieal or nilier outside 
influcn,. to bear upon any superior authorii) to irirtlier his imit 
m 	 rct in respect of 

atters pcitairiing to Ins servicc under l(VS. 

If the above provisions as nienijormed at (i) arid (ii) ;mlr' 	arc corn ravcucd the 
rollowifig actions shall iollo'v; 

1td1. the name of (lie apphic8nt will he removed ftorn thc priority list and he/slit with be debancd 	years Iron bcin gts euiiskcrcn br tr.irislcr • 	 winou( any further reference to (lie Ic;mchier 

Ihot (lie teacher will be open to disci ph liar) pr oced inns a 	 nidcs 

—'.-rs,s, 	 *_.____._ — -.'.. 	''' 0 	

I__• 
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Select Your Priority List 

There arc two priority lists, Listl is in terms of , 	LI(oftransfr guidelinc. List2 is in terms of 
uaH(t ol transfer guidelines. Separate priority humbcrs have been allotted iii each list. Please 

make sure id access the coirect lisi after reading para 1(a) & 11(h) of' iiiiei 	t hliic. Listi will be operated tlrst and against the existing Vacancies, 

Please click one of the fllowing bui.tons: 

LIS 11 ' 	US 12 	 tnnit 	 Ii 
Please fill up the following information and then clicic search: 
IV(IIIIC 	

. 	 (Only in Caps) 
./ (/e Iii u'/lie/, iuns/',• is 1A 	s,, 

/ 	 . 
7 	 I'i)Vf (..tIe 	 12.t IR t 



Check YOui'Priorjtjes 	 Page 1 of 2 

F/PPIo//y L/_~ T 

Bk1QFo1m 
!I31 PAUL 'S Plolities : Ap# 12255 St 145 Pr 2 St Pr St Pr St Pi 	P St r 

(iirren1 
(AlrreJI( 1 ii,isftr Piiorj(, I rasfcr I rIorJty AppNu. 	 Name 	
Station Statinni 	No. 	Staiion2 	No 

	

2826 j ONDRILAMAZUMDAR423 	489137 	4 j 133  1L48 1 

	

12255 	RUB! PAUL 	"770 [ 43] 145 J[ 2J ______ {_0 1 

	

6J 	ONKAR 	 776 - 441 - 351 	92 	423 	79 
L 08 ANGANA CHATTIRjlr 173 IL 22  1L13.3. II 30 ][_I45 II_I 

	

{_PN MISIIRA 	 4427 423 _ IJ[_133 1L97_I 
L48O J[ RATNA GOSWAMJ 	244 1 	1TT4s iL .io 	137  L12497 	DOLl CHAUDHURI 	254 - 149 	i331I:._8011 311_80 1 112499 	SHEELAROY 	254 1149 	133 j 	133 	4 
J12511 	BANDANARQY 	j 216 }{_132 IL_134 11_8][146 11_6 

12522 	NUPtJRMAJUMDAR 	 150 11 133 1[_ 22.][_145 1L33_ I 

	

L12524i 	NCDAS 865 [ iso 	I3[ 10ii[_133 iF_101 
12534j 	MALADAS 	228 1 133 	145 L 8 	145 1L_8 1 

	

L12538 	.JYOTSNANANDy 	243 	485 	133 	70 	1451L_24 1 12 -5411 	MDDEEA 	252 	148 	145 	30 [_133 IL95_1 

	

L12554 	JUNE PAUL 250 	146 [ 145 1D3_11 	L 0 

	

[j2559 	REBAGJ-1OSI-J 	1_228  [ 133  [ 145L13 11 	I 	I 12563 	\'l\'1KANANl)A ROY 	245 	133[ HL 17 	 L 0  1 
" Ls 	I 	SARI3ANI ROY 	245 j  l3[ 145 	12 	 [ 

	

2565 	G P DEBNAT = 45 	133 [ 145  1L is J 	L o 

	

112571 	ANURADIIASI.'NAPMI _865 1 iSO  J_133I 	[ 0 84 	3 
]25j ASHOKKUMAR)UBEY j 238 	140 	130 	5 	097 iF 10  1 

	

t 12 595JABAMUKJ-IERJEE 	240[ 14I 133][.67_j[145J[ '22 ] 
TAMAL  

1596 KUMARMUKIIOpAI)f.jyAy 232 	133 	145 	8 	137 	6 
12620 - SUPTI GANGULY 	11 236 11 138 IL 133 [ 53 [ 145}( 16 1 

// 	12626J[ KRISHNA GHOSAL1[ 253 Jl 14114.94 iT 1 IL. 145  IDs I 

	

[i2633J[ 	LILY SARKAR 	25311 141 II 14 1 28 	133 	85 1 
SUSMITA 12636 f_BANDOPAHYAy 	{_238 	

MO 	145] 29 r 133j91 

2637 	KRESHNAGAUTAM -  253 	141133L52 [ 145[ 14 

	

18 	133 	145 	9 	 I 	0 i)J-IAYAY 

SUCHISMITA 12658 	
M[JKUQPADIIYAY 	218 	133 	14] 	 1 

kvsanathanoi/pioccssphp3 	 4/11/02 	- 



: Check Your Priorities 	 Page 2 of 2 

Jj2659 	
J I3ANDYOPADHYAY 	1218 	133__l 14[.4 	

: 

SU['APACI-JAKRAJ3AIU'Y 	223 	136 	l3iJI 63 IlL_145 	21 
I_1  2702 SUKAN]'J KIJMART DASH 	244 	133 [ 1 45 	6 1] 	0 

U~fl 	SANJUKTASEN 	538 	289 	133 	43 '[ 145 

http://www.kvsangathanoig/pioccss.php3 	 4/11/02 
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Your Priorities 	 -. 	 Pafle 1 of 2 

Có72 )  M/OR/ 7Y  L/S' T 

Back To Form 

R1131 PAUL 's proritics App 155 St 145 Pr2 SiPr St Pr St Pr St Pr 	____________  
rwfer - 	 T 	- lF 	 p 

2826 	ONDR1LA MAZUMDAR 	423 	j 	• 489 	37 	1 	3 	J 	133 	 21 

12255 	 RUBI PAUL 	 770 	 436 	 145 	 2 	 0 	_____________ 17 
12266 	 ONKAR 	 776 	 44! 	 351 	86 	I 	423 	j 	72 	I 145 

12308 	ANGANACHATTERJEE 	773 	r *  022 	I 	133 	 4. 	 145 	 1  

12480 	j 	RATNAGOSWAMI j 	244 	 133 	45 	 9 	 137 	 2 	j  
12497 	DOLl CHAUDHURT 	254 	[ 	149 	33 	 48 	 13 	f_4 $ 	I 	145 

12499 	 SHEELAROY 	. 	254 	 149 	J 	133 	 17 	 133 	 17 	J_145 

1251) 	 BANDANAROY 	 216 	 132 	J 	134 	 $ 	j 	146 	 6 	 151 	I_ 
i2534 	 MALADAS 	{_228 	 133 	1 	145 	j 	7 	 145 	 7 	J 	145 

12554 	 .TIJNEPAUL 	 250 	j 	146 	45 	 22 	 1 	0 	 E 
12559 	 REBAGHOSH 	 228 	 133 	 145 	 12 	} 	o - 	17 
12563 	VIVEKANANDA ROY 	245 	 133 	 145 	 16 	 0 	] 	 17 
12564 	J 	SARBANIROY 	j 	245 	{_133 	H 	145 	[_ii 	 0 	 17 
1 7565j 	GPDEBNATH 	 245 	 133 	JL 	145 	 14 	 o 	 .17. 
1259 	!ABAMUkHERJEE 	240 	 141 	 133 	 39 	j 	145 	 21 	J 	17 

	

TAMAL 	 - 1296 	
KUyfARMUKI-iOPADHYAY 	

22 	 1i 	 14 	 17 	 17 1[77 	1 	- 
12620 	. SUPTIGANGULY 	 236 	 138 	 133 	 26 	 145 	 15 	 17 

{ 	12637 	KJSHNAGAUTAM 	253 	 141 	 133 	.25 	1 	145 	 13 	 140 

12657 	
DT1NDYOPA 	21$ 	 145 	 8 	 0 

	

k sangathan orprocess php3 	 - 	 4/11/02 



-' - 

Poties 

SUCHISMITA 	 - 1L6D 	MUKHOPADHYAY 	218 

I 	12659 	JBANDYOPADHYAY 1 	218 

12661 	SUTAPA CHAKRABARTY H 	223 

12702 	SUKANTI KUMARI DASH jf 	244 

133_IL___145 	 L_
07 

133 	-145 	 4 0 

136} 	133 	 36 	I 	145 20 

133 	 145 	H_______________ 	 0 

BackToFoiii 

Page2of2  
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J I 	L 	1OJi 	I, 	, 

TO 

The 
\Tj• 	 , 

i. 

	

LEJT1; oi 	iDICj\I, 	OiJT 

1 

	

I 1)C 	to Ci.iiIit 	 - ]CVO 	P)J L( 1 tL.A :!.)- 	1'opr form 

	

oaic'J 	1icto 	or 	."IOi'I of 	D. enprovaj. 
o1Ji'c, 

	

Ar 	t;.Lo( • 	 t 	''1 ly 

I 	\') 

\ 
v 

• • • I • • • 	I 



/ 
/ 

/ 
7 

P. K. F;ifl(iU 

Dale 	/o/,. 	uü2 

Piac:: 
Authorioed 11edical AttCflCiiBflt 

.... 

.f1T1 	(flCip I 
f9if7 1)alccl .................. 

i..- 	. 

Ii. .c., 1?, .'. S . ( A ii ). 

i1n.ncr. 	fI 

C. I. H. ('I%i:;IIyOI IIi:iItti 

ly WuIfaro, C'ovt. of rdii.) 

iEDICAL 	CERTIFICATE 

Sian. of Govt. 3ervrt 

10  

I D1. P 	KUUDU after carfi).].y persofll exrninati.0fl 

of the case hereby certify that 	I/Smt. 

who 	signature is given abOVe 3uffering from 

	

e, 	and I consider a period of rest frOm 

	

f_ \ 	
.,  

dut.! for 	 days with effect from ' 

which is 'ab3oiuteiY necessary for resL01, 11Li01 

0.11 	hca1Lh 

-. 	 C.f.I.J. 	a: 

AfZ.J'.I_ (!.ocur) 7'.3O1 

I... 	I 

03t0 	I .) 	All 	t. 



&T=. 

;.••; 

..:. 

0 

I ,  

- 	. 	r.. 
C-) 

KENDRIVA VDYALAYA 

Ik RT7, STTi;IT-q7 (&qft 	rrr 	rftrik) 
Apolication for LeQ'e (other than Casual Leave) 

r 9r"T 	rrq rcf 	) 
Name of Employee (in bloCk letters) 

T\ /. 

2, cTr Dcsi;niation 

3 	t[ fri 	rrr W q;iR ti q - f r f•fj 
D.tc ol j oini ii !. the 1< end riya Vidyalaya Sang than 

. 	fr 	r Ici.r 
Nature of cavc applied for 

r q4 f 
Period of leave r(, quired 

r ;rui Ground of leave 

7, 	rUT 	 p 

In erse of commuted Ic-ave 
• 	(Medical Cerlilicatc attached) 

f' 	i r wF 

Upto date account of leave applied 

r 	r tft ffT 	r) 
Postal address (during the leave period) 

D3lC(l..1..\c.c 2  

0'. 	
( 

	

Q 	Cl 
 

i E 	\\  

	

/.c 	fi2 .ci WJ.. L , 

'L1 
o Sig. of Employee 

ti1flf tuit fttg FOR OFFICE USE 

trT T iPZI 	 1T 	t9 `TU 91 URT 	rfti 	t 
Please fUt nish the account of the Icavc of the nature asked for by the applicant alongwith has/her 

service rcistcc duly posted up-to-'Jatc 7 9F ZT/I r i nc i p.a l .  

ftcfr OFFICE REPORT 

cTlk4 ................................. 1Tt7r ........................................ 	 i 

........................Leavc. for ...................... . ............... day duc/as on 
the dale Srvi:c Register is sul)Jni((cd. 

i4i'T4 (_Icrx 

ftff ORD(R 

I. 1flF 	 tsT o 
- ........................j 
	

>.0...................... 

Thi 	t-ffn 	I 

ave for.....................days w.e,f..................to................. Sanctioned.....................le  

2. 1kjq ..................................... u ,17 q.T/lR 	 1 

I 're6xini/.tdi ing of ............................ w.c.f .................. ......................................... 

3, ............................................... 

O 	 RCjCC(c(l for the reasons................................. 
j 	. 	i. pf 	; I-R! TI{ 	31T[ tVt 1OF1 	V1 	I 

Separate itnction oidcr is being issued to all concerned 

f9'j , i17 ])atcd.................. 	 WT 	Piipa1 

0 	-- 	- 
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\• 

KENDRIYA VIDYALAYA SANGAT}IAN 
18, INSTITUTIONAL AREA, 
SHAI4EED JEET SINCH MARC 
NEW DELHI - 110 016 

F-2-1(D) (PRT/ 	)/2002/KVS(EStt.IV) 	 Date 	02/04/2002 
TRANSFER ORDER 

.:/ In 	terms 	at cieii 	10(1) 	& 	(3) of 	the transfer guidelines which.intar-alia, 
• 	V provides to creatu a vacancy so as 	to accommodate the 	iorsons 	who 
/ figuring in priuc;ity list II 	(PL-II) 	as 	per 	thcmir 	priority 	po:iition, 

the transfer e: 	the following, Primary Teachers 	(I'RT) 
are. hereby ord:.e1 on request/ public interest. The employee 	transferred 
in public inte 	is entitled for all transfer benefits 	as per XVS Rules 

POST 	PRTSiHH1T I - 

PNo. 	EMPLOE-AME FROM 	----> 	< -------TO 	------ > <- 	Nature 	-> 
: RNO. 	ID No. XV 	STATION 	REGION 	XV 	STATION 	REGION of Transfer 

(1) 	(2) (3) 	 (4) (5) 
----- ------------------------------------------------------------------ 

1 	JITENDPI 	:LARMA 763 	432 	17 	726 01 106 	17 	On Roqest 
311 	7039 SINGRARSHI 	 DANAPURCANTT 

(By EI5PACING) 
1 	N.TRIvFD:: 726 	406 	17 	763 	432 	17 	in P.bic 	Iritore:;t 

311 	7040 DANAPUR CM1TT 	 SINGHARSHI .. 

2 RAMA. KUMAIU 
312 7041 

()Th 	I3PLACING) 

1 2 ASHARFX 	ifl\ SWAN 
4 312 7042 

3 MANOJ 1'UtR RAI 
313 7043 

423 489 	10 
MIOSAMARI NO.1 

729 408 	17 
GARHARA 

429 226 	10 
NOWGONG, MISA CANTT 

729 408 	17 On Ruquui L 

CMtItAE1\ 

423 489 	10 In Public Inturest 
MISSANARI 110.1 

747 423 	17 On Requt2st 
MUGIIAL SARAI 

(BY t IPLACING) 
3 J.P.RIth 

13 	7044 

4 S N YAiA' 
14 	7045 

• 	(By ri. PLACING) 
4 B.KUNAr. 

:l4 	7046 

5 BRAMMAtE 
15 	7047 

(BY t:Ls;LAcING) 
• 	Smt. R1.).V Paul 
15 	7048  

747 423, 	17 	429 226 	10 In Public Interest 
MBGI{AL SARAI 	 NOWGONC, MISA CArrT 

794 455 	18 	847 429 	170n Request 
LTTh03ING 	 • 	SAILARSA 

847 429 	17 	794 455 	18 In Public Interest 
SARARSA 	 LUNDILIG 

739 416 	17 	770 436 	18 On Request 
KATIRAP. 	 AIZAWAL 

770 436 	13 	739 416 	17 In Public Iuroat 
AIZAWAL 	 KATIHAR 

This i 	 ) t the rççrrjva 1 of the Couipo en Aim thom i ty of V.V5 

(?-LK. 	RAO) 
DITRIBUTION DY. 	COMMISSIONER 	(Ad.mnn. 

The 	indiv:.c'.al 	concerned. 
 The Princ:.pa. concerned with the direction to relieve the teacher immediately. 

They are alac directed to intimate this offica/ RO concerned about relieving/joining 
of the employee. 

.Asstt. Coirn:sioner, 	KVS, P.O concerned for information and necessary action. 
• Audit and Ac:ourxts officer of the Region concerned for necessary actiOn. 

General 	Smc)l?terje:m 	of 	the rocojnimiod 	:muocj.tionmi 	of Y.VS 
6. Office Copy . 



I, Nnic of Iii 	niployce 	rcliLvcd 

2. Dcsignalioll  

, NHIfli. of lh 	Vi(J)HI ly 

Flrs.-Ruby ?aul 

Primary Toachor 
	

11  
K .V .Puuiipaic, Ai zairl. 

,WXLi7Z 	
T 

sZ(iff 	 L qEgDQJ9(9  q)Iq9ty9y54  
PUUJrPAJ( AIAl/L 

: 

'I 

. 	- L•- 

I  I  Atli 
'• :v—.AxzI 2002-031 -'i 

	
Datod 10.42002. 

RELEv1NG - ORDEi 

/ ; 
	:1 i 
	

i 	 Atithoi:ty (I Ltkr No) 	 Fa2.-1 () (PRT)/ )Poo2j icvoçinti) :'. • 	' 	 : • 	 -iv) datod 2.4O2. t 	__•4•. 	 . 
, 

!;(.F; 	 5. Date & 	nf rcIicvjnt troin 	 I O.42OO2Foreooii. 

	

i.f. 	 ,- 	. 

ir 
.. 	

- 	 (Porcnoon / Mei'non) 

	

r 	; 	6 N ini ot Ih( IL UIL,to rcpol 	 K V IATIHjU q 	

Y 
I t 	

DlII 	 Ao ti au 	rr nood 	oiu Chin 

	

44 	 1 	O1In 	' 	
Vidyalay.t to Xv - 	 - 

I 	

St 

Any otIii  

_ 	1 
4.1 	1 	 t 	

U I 
9 I Ie/Shc W ill Ill i. It lIed 101 1 AA s 	 Aopi kV 	ale 3 

	

. 	¶. KVS Inks In II 	I ol this 
iF-  • 	- 	I 	To t -, 	'. - 	 - 	.• 	•- 	

• 1 	- 	
11i 	Ruby Paul ,P1T 	

' 	1 Konth 	Vidvalaya Pu shp ah , Ai zawl 
(iij. io 11111. ) 	 J 	I at ' r, 

- 
.•• 	

- 

	

- 	 - 	
yr  

&W 	
Copy to for iiIi u)atton 1() 	

A1ZAWL 700011 The Plincit fl r KV'lCatlhaL ,for hia 11 inforniaL.on and 	 y aotj1on 
:-- 	p1toao. ho WI: of the cotcornod employee iill 1)0. uond at tho oarJ.iotjt. 

* 	 r 	
2 	o 43ttt (1 0n! ii. mi on ,ivi (iR)Silc1ar—j o 

.€-•-1j •1411,. . 	- 	- 	 - - 	. 	- 	 • 	-- . 

r hO Dy t Quill I III 11)110) 	(/k(11ill1) ICV j (Ii 	jIo, Do111 • 16. '3................. ..............................................................................., 	- 

The AsoLt 1 oiuii lionel 1 kV(PaLi ic ion)paLtia for lnfoiznation Plco 

............ 

JUNCI11 AL 

• 	• 	 W 

i - I 

- - 
	A 



FO ps/a .P/Kv-xz/2oo2-2oo3/ ~_--- .--'J-/ 

I 
 

Tho Prinoipal 
Kndriyii Vidyalayr 0  
Katihar. 

Sir 0  

P1eno fir4d oclo.srl horiith thft lanvm sVi:Lcrttion of 

Srntd Ruby Paul 0  PRT who has benn tranr3forcl to. your Ilriyalaya. 

( 	 'A1W 
) 

Px"ir.ipai 

Copy to :- 

1 Smt, Ruby Paul 0  PRT 

c. 

mc 	vj 
	

za 



  

To, 

T}ir.: 3?:L:i.n c :Lp.1 
.i,; I 	v :ijIy: 

:ij 

H. 

7. ..L! 	Jffl1L1 7  

bu) 	11L/YI II FOR 	LL'i ON I I,iICAI GflOthD I .  

\ 	. 
3i:i', 	 . 

bc( to ini L lflJ 	' 	1 c vc appl 	Li on n propor r0 cm ii on / i I 1 	rd I 	Cc i Li I J c Ic I ci 
M inn. I VOl) 1 of 'Jour i nd pp ro i ç 	nnd  

k,v 	 J fl 

V 	
I 

	

A (5L;eu, 	 Iour yy 

fill  

ry 
Ay 

IV 
\ 	

(ituni IiIuJf) 

)Kendriya V l('J 1 ja, 

S 	
H 	 e i 	- 
2/f 	/tr JO 

t L-- 

'I 

)) 
	

( / 

. c 0  I 

; 



• ,•--_ ---_.-_-_5.--.-- 	. 	. -.-- 	 - 	 - 

r iri 

- 1 

fMl-F I; fttc 	 (nrrq- 	 3rirftr) 
Appl ication f o r Leave (other thin Csu1-1 Leave) 

T11.r M ,6 aRT Ifl 

Name of Employee (in block letters) 
. 	P 

2. 	r;1pT Designation 
.I. ..,.-. 	.1. 3 	I-ffif 7 T 1 RJ i Tf 	rtir 	q 	q 	fflq 

Dtc of joining the K eudriya Vidyalaya Sarigathan / 	I 
t!() • 	_1 	;t) 4. ZTri ( 	f11T 

Noucc of lVe applied for 

... 

t7  O'\ 
5 	T1TT 	 IT  N E i\ C A \. ( 	PC) U \\ 

Period of knvc required .- 

6. 	q 	iar Ground of lcavc . 	

-. 
. 	

- 

In (ç 	( 	
.......... CSC of C)miflhtIcd. lvc 

( Medical 	Ceiifct 	;i(taclie(I) - 

8. 	rr-1kr c 	•r 	 ir 
Upto date :i(:coujU of leave applied - 

9 	rr ( 	T4 3Tq- FtT 	
- ].c. 	

. Postal 	ddies 	ldui ing the Ic rye period) 

rrrlT D 	cd....\. 	-'--S . - •• 	-- 
,- --'I\-'- 

• 	
. 	 TTPT 	11TF 	rTT FOR OFFICE USE 	- 	 •. 	 -. 

TTT TIIf it aiiu{i. 	q NOT 	rrr TT 	I[T;3 -;,T~,)-- . ~JqT-rr ftT rgr rr I Please liii ni.sli tic account of the lcavc of the nature asked for by the 
applicant aiongwill) has/her service re.1 1 istel .  (lily posted Ul)-tOta(c, 	

fFf/Priricij,i I 	- 

9;rqiZ OFFICE  

. i•• 	- 	 ......................... 

Leave for.....................................day 
dii/ tc1 date Scr'ic Rcgi.ctcr is submitted. 

- 	 ft11T7 Clerk 
- - S-- 

0 	R 	-. 

• 	i.ftiki 	.............
S 	 .. .-Mi .............  .......... 'fk9- Ej-  fti 	.................... uN -b NI 	Ihl F 	F ; 

S anctioned.....................lca"e for .....................  dl)'5 wef.  ......... ......... ................... 
1krR.  ........ .......... ................... 

UT 
lire 	irig /Snnfiing of,.., 	 wef 

Rcjectcd foi tire rcnso,is ................................. 

4, 	 r °  ftFr 	 FI 	fRr 	I 	 - 
Separate 	'Iicli( n older is being issued to all Concerned 

rt 	hated 	

Pcinci1a 



:.. 

	

a 	

/ 
/1 

1? 	/ 

B. Sc., B. 	S. (Agra) 

/ 	Ast, Rnoarc. 	Icr. 

Ifoçjd. No. H.1 i 	/ 

	

.:/ 	Uridor C. C. R. H. (vinktry of Hozifth Li 

	

:j 	
Famify Wol(aro, Govt. of ncfit.) 

11)00 

C.R.U. For Ko:noecc3:lry, 

1 p'jbl 

AIZAWL (?Arzonor) 7f3QO1 

/ •\ 	/ 	 ., 

Duo 
 

~V 

i!EDICfL- C1RTiFICA!E 

:L(11 . oL Gov( 

(0 

I D!. P .K. KIJNDU after carefully personal examination 

of the ce hereby certify that 	/S.mt.  

-1 
whot;o signature is given above suffering from /Aycc ''C_ 

and I consider a period of rest from 

I,  duty for 	 ys 	days with effect from  

which is absolutely necessary for rcLornLion 

o 1i'/1ier health. 

Date 	/o ./,.. 

	

))P t\ 	l\UILDU) 

Authorised Medical Attendarlt 
Place: 

	

c •.; 	 •• 



> 	j 	To, The Cornmissioiir, 	Dated, 12th ' 	 Kendri.ya V.t1yJ. 	 APrll,2002, y0 	 • . 10, I 11 Ot1tUt1O))t) AXOn , 

	

4 	. 	.. 	Shaheed Jeet Sin 	arg, . 
1 	 i -5P)iiL' 	1c?01. 	 . 	. 	. 

S 7 	
T1IROUGI[ THE PRINCIPAL, K.v. AIZAV!L. / . 	I 	 , 	

•S 	 • 	
: 

. . 	
S 	

Sub. : P1YER FOR REVIEW, OL TRA1,18,FE11 Offl)ER. 
S 	 •S 	

Ref.: 1) Transfer order no. P2-1(D)(PRT/2002/Kvs(Estl 
dt. 02.04.2002. 	. 

/1 	 S 	
2 ) Principal ' s reli eving order no . 

P39/iCy-Al 2/2002-03/24_28 : 
S 	 • 	

dt. 10 .0402. (Recieved by post on 	. S 	

• 	 Respected & Learned Sir, 	12.04.02.) 	 . 	 S 

Wi.•Lh reference to above, I h.ve the honour to 	down the 
S 	 j 	 following 

few lines for favour of your kind Consideration S. 	 necessary action, please. 	 and 	

4 That Sir, I recievod your trmc:Cor order and thPrincipaiis 
6eving order in the same Envelope 

on 12.04.02 by post on my - 	 3ick bed. (Xerox copy enclosed). 
S 	7/ 	That Sir, I applied for Extra-ordinary leave with Medical

I [ 
/ 

	

	certificate (Xerox cony enclosed) on 10 .04.02 as 1 was extremely 5 ick due to my Thyroid and Ahmatjc problems. It col not bew' why, 	sick 
person like me, sufferjnL from two deadly dIseases 	

S 

should have to 
be seed with the transfer relieving order without giving a sympathetic and humanitarian 

have waited for 	 outlook; the off ice could 

	

I 	

t-ill my recovery with a Fitness certificate as pe official procedure. 	 r 
S 

tansfer 
/ That Sir, on the other hand, it is reretted to 	that my was made to KATfl 	(Stn 	416) for which I did not 

I Z(Stnapply for at all, but, Obviouiy, I had applied for KACJ
-1ApA  code 145). It was further noted that my name was placed in both th Priority IioI; I &. II as 	(IOflITy,, 2 (Two) ogo.inst 

	

S 	

ct-n code no 145 for which I had actu.all 	Hence, it is beyond 
S 	

my eectation to accept such a transfer order, which i not on 	 S 

	

-I 	
my fvour as per Priority List I & II both. •Iloreover, it could not 
be understood while other appijcantts transfer were made with 
eSccordig to tl'Lei 
was it no 	

r CI1OICOS Of pOStin J in the Priority list;: 1hy 
t done to a senior teacher like me, whose priority no was 2 It was 

also not understood how a sick person like me, who was on 
leave on iedical ground should have been seed hurriedly with a S 

	

	
Relieving order alongwjti the very trnnsCer order in the same 
Envelope without givin any Pportunity to defend, which is a S 	
:IurLdn.Ienta1 	

ts Of every Indian Citizen; not Oven given a chance 
to apply for au advance Transfer T.A. and to complete formalities. 

i t]iereco- would pray to your honouraijic àthority with full politcuiess to review the order of transfer, Cither to get me posted as per Priority List i.e at Kanchapara. st-n code: 145 or let me remain as 'STATUS QUO' at Aizawl, K.v, where 4 (Fou) posts of PETs 'c have been still vacant (filled up on contractual basis), untill, I am acconioda -bed at st-n. code: 145. S 	
And, for that act of your hindncrn, I shalJ. be extremely S 

	

	
greatfujj to ybu. Your kind aiid early action within, the end of the month of A2RIL, 2002 in the interest of public UtIc0 will be highly appreciate 	With the highest J:egrirdt. 

Yours faithfuiiy, S  
End.: (Xerox) 	 ! Q (1 0) (RuJI PAul) PET, 71 1) ROlIeip• order

0/0 S.n. PAUL, VA 	2) EOI/Nediicl certificate 	 DIRJS;CTOPJTE 0FAGRICULP application 	
Agri. Complex, AIZATL, 

-' 	 IIZO1M,j 796001. Auvance cony (By , peed POSt) 

To, The Uoljlpjissioner, Kcnclniyr Vidya.jn- 	S Igothion, flew-Delhi To , The Asett. Commi.;cio))p)', 1V3, Silc],. 

'L S 

2 C'C'7 



4 	
. 	 -•1 

- .-)-I .- 

. ., ,.. 

CERTIFICATit OF PO11N( 

*ddreuc4 aiun4er -hmbccn potcd httbi 	I 

houia  

- 	 -- ------ .. 

a 	o 	 tucl 4thEs3 m the &.ucLo i 

tk 

L 

if&1VC 	

cl 

 

1 I  

12/ 

L/4A 
( 	' 

S. 

To1 oxmkl tdn 
A. ft.- -  Postt;uS. 

t('tfl. c! ParIt 

C~k 



I 	
- 

1 

	

I 	io 

No. 

A ilj 
ot MM  wo 

•R1 	d a R 	j.ettec!Postcard/P 	/ParcC 

TZ i-4 	
AT r-k 

.". 

19 	
rec 

. 	
: 	J 

	

.T \1rT 	roE/yJurd aith.cc oMy 
1 

	

. 	 ... 	. .,-,.-,,.,. ft '. 



(• ) 

RccCiVCd aInsured 	 rItTh 	rdj 21t/Frc 

Addresse 

1.tt 	 j)7 	 rj 

t 0 f dcllvclyj 
%

qi zvj1.rr 	 nut 	;U r n' 	q'  

1r  

/ 

- 



- 

•/ 	To,, 
1 

/ 
1- 

M-7vLnat—X ,4j( 

1r]:i 

1'ioy,2OO2 
i.1ZA "It 

The (nliiir:;rjoncy, 
1.oricU J.:;!l V 1 
1 H, I1r1;jtut;jOj)] A 
Sb.rhec1 Jo et Si.nc, 
Now_•.rohi.:110,016 

-ST-- 

0: 	r 

lie rO, 

-/ 	2I1JLL.L...LLpI:P, 

01 	TiJt1•1tj 	o.ftl):i:R. 

Ref.: 	y ic(;tr:r (Jt 12 .04.02 (Rc'ci.ored/J 	&: J.ioopy by SFE]DFCST 

kindly to intimate me the actio -i 
for i'ihich I shell be very greotful to You 

more L;reo tru]. if I am infO rmed •"ith.in 

You:i:' 	;L'o Lti)thJ: 	
:y 

Resibected & Learned Sir, 
I be to roouct yo ,  

taken on fly thove 3. otter 

Further, I hn.i.l be 
20 th MAY , 2002 

I 	/ 

(lhlb I Paul..), - FliT. 
c/a S.B.PAUL, 
DIRLCTOpE OF ACrRICULTURE, 
Iiri. Complex,jJZJ,'JL, 

T) ITI  

1 ) To: The Comniiesioner, Kendriya Vidyalay Songs. ban, lJewDoJ.h i. 
2) TO Th ,D AcoLt. Commissioner, KVS, SU.c-h-ar. (Regd/Acl letto). 

Co " for :u:rrI: 'nIe(;:ioi corLjfjc.,t r o:[ ]Joi;In,r) 
............................................... 

Tli by. Conimis loner (Admn.) ivs, Te\;-Delb L Tl'i. ].es Lt. 	 hVS, Petna reioii, Fetna. 3). Th.:I::eIi1c:Lp;.i, 1KV, ]\n'Lib;r. 

S  

Rubi Poul) 
C/a S.R. Paul, 
DI1CTo11  OF AGR'IJLTURE, 
Agri-. CompIc), It.IZ.A.\iL, - 	 rIzoiji-  oi 	796001. 



-_--_-_-,) 	,---.- 

(. 	

b 
( ) /ACKN 0 	D GEM 

i 	•'.1 
is 

1)c of   . ClI\C y - 

I rit 	151 IT ore ott 	ic uriUci 	i 	Ct 
tllr 1( ' 	]r 1nvuc. 	oh 	 - 

H' 



I. 	. 
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Jj 

To, 

• 	 __ 

fl'L r 

JLj Qo2. 
AIZM/L. 

The (oI.en :i.oier, 
K end riyn V idyalaa S angathan, 
18, InStitutional Area, 
SiLaieei. Jeet Sing J'arg, 
New-J)pllij.-1 10 016. 

RINCIPALAVAIZAWL/ 	!t jn •çi ,'.V S ILOI1/i1,, 

S uU . 	P !uY:ij FOR PJ\T IE\'l OF T11A11S1'Ej O1W]:;p. 

REF.: riy/represen.ue.uion dt.12.04,02 and fleinindcr-I dt06.5,02. 
ALL ADVAI10E COP7jBy SPEED POST ) 

11eepected & learned Sir, 

W Uh 	.fen00 1;o aUove, you are Ic :Lndiy requ enLed to in L :Linn.Le L;h o aoL ion L n1 en on m y repros ents (;ion . your Ic in d 
and. n ,[avoural)10 order for the sake of justice is aia.Lted 
till. dn:Le. 

IenLly, I would earnestly wait for your kind reply with 
a :[e.vourable ordet1j.. 7th JU1iE,2002, ofLerv,hjch, I om 
fl1tefldini;Lo px'ny Us floe in Lii C? Ilonourable Court  of ) jaw. 

Wi. Lb re(çards. 

Yours :[1Lh:ruJ]y, 

J 

(RuijI Paul) pfl 
C/o S.R. PAUL, 
])I]lECTOJAUj O1,' Al Il( J11TJJ1JD 
JWRI, C0N2id!x, Ai2;j./L, 

A d vance Copy by SPEED 

1 ) TI w Co J;wiinr; J.onor, KVS, I! ow-Dc liii. 
2) Thr Asahi;. Co'm.isionor, KVS, 811 chsr (1(d/i( letter) 

Cvjorin [ OiHflt1oii to: .(Jno,r Ce .rLSiJcH;ncf1osi; 
Coiii ishjonor (Adin. ) KVS, 1'Ir/-D(i hi. 

The AsolL. Ci n .Ssloner, KVS, PpLiip ref r jon, I ntn Tho Principsi, ]\V Kati.Iinr. 

? (ii - . 	
rnil) pjp 

F-s  

• 	C/o 	11 ,J3J 	
DlRLCTQIj\'j]; OL ASh .1.0 JLTUIE, 
iri. Comp] C, Ai: H.. 
iZoiy176.1 
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IN THAI CNTRL ADNI TRZ4[fL v 	TRUNb, 

UHATI 3NCH. 

O.k. NO. O/OO2. 

mti. Rbi Paul. 

pliC!flt. 

ViRSUS 

Union of India. 

...... ReEpOndet. 

in the matter of - 

writtEn $tatenit 01 filed by the 

ReEpondet. 

d- 

In 

 

theitr of - 

The Assist8nt comissioner.x-

Kaldriya Vidyataya sangathan, 

r—is ,cqmh 1-4 D Tirr - 

-t 

- 
- - - -- 

1 

..... ReLpOndSt. 

The hunle WrittEn StatemEnt of the Repc*1d.Ent 

is as follows - 

1 • 	That the gepondEnts state that on bei,ng served 

of the o rig in at Application Won thema, th € aesponci t 

have gone through the cnteits of the paras of the 

petition...... 
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petition and have 	erstood the same and on being 

supplied with the parawise oa*net from the head master 

this writte stat6meit has been prEpared. That the 

Reondit does not admit the contts thére,f. The 

EtatemEflts and avermEnts whidi are not both out of record 

are died and the przraphs which are not specifically 

admitteri are deiied to be d1ied. 

2. 	That before controverting the statemeits and 

avermts made in the 0z.tginal petition the Re*irts 

Repondetx bes to submit the following for kin perusal. 

KVS is a registered society under the societies 

R6Jistration Act XXE of 1860 and fully financed by the 

Govt. of Inia with the Objective of (i) to meet the 

educational need of diilri of tran sferabl e cEntral 

Govt. mployees including defEnc€pereDnnal by prniiing a 

conwon prograrnne of educationi (ii) to develop Vidyalaya 

as a rodel school in the context of national goal of 

Indian Education (iii) to initiate/p2xnrote eerimtation 

in the field of education in oDlláboration with other 

bodies like CBSE, NCRT etc. and (iv) toproitote national 

intejratiori. 

At preseit there are as many as 845 KVS situated 

all overIndia including two at)IX)ac3. The enploys appoint 

in KVS are 1ib1€ for transfer any where in india under 

UX4MX Article. 
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Article 49(k) of the Education Code, which is a riocumit_ 
ary text for governance of KVs 8fld as per terms and 

xnditbons of offer of appointmt. 

It is la.td dori that para 10(1) of approved transfer 

guid.ines by the Board of  Governors, which is an apex 

plicy making bby Of KVS, inter aia provides that a 

• 	 teachers 1rio had onp1eted 03 yers ontinuou stay in 

North East Region and hard stattns and 05 years elsewhere 

at places which was not of his/her choice or very hard 

cases inl ng human oDupassion, the vaxaricies shall be 

created to accommodate hin/her by tran sf erring teachers 

with longest peri.o.. of stay at that station provie they 

have served for not less than 05 years at that station. 

in th e in stan t case sh. B rah madee, working in KV 

Katihar for more than 05 years, Which was not of his  

9i Ce. Hi s priori. ty nwrb er is 01 in the coup uteri ze 

7Zpriori. ty 11 st- z As such h € was €L igi1 e to g et trari sfer 

as per cl.ausel0(i) of  transfer guidelines. A s he was 

at priority nuri1er 01 in the o2nputed.zed priority list-u, 

for Aizwal Station ane Smt. Ruby paul, being sjorfl)st 

Pri mary Teacher in the station in terms of stay as per 

the transfer guicelines, ase had bee:i in the same-  \/ \d 

station for the lat 14 years, she haa b een transferred 

to KV Katihar to accOmInclate Sh. Brahmade1 in his place 

at Aizwal as per the pxovisionsi of the transfer guidellnesk,• 

stated above. 

3...... 
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That the Redt states that with rear to 

statemeits made in para 41 and 4. 2 the Respondet: does 

not forward any eCniinat. 

That with rear to para 4.3. the Repondet 

forward the following comments - 

The applicant is serving at KV AiZwal for the last 

14 years. she has applies, for request transfer to 

Ken dirapara station • Her priorj. ty NO. is 2 for xanchra-

para in pxiodty list 1 and 214st - n o  The reondets 

has operated the diplacemeit transfers to Kandrapara 

tKm station in list -2. Her piioity list being 

5h e coulcl not be trari sf erred. on the other hand in the 

same tran f er g uid el. in es she was th e seiior n st primary 

Teather in the station. Shri Brahmadee1 has applied for 

request transfer to jUzwal station and her priority number 

is 1 in listli heice being the seiior Lnst pT at M zwal 

station. ME. Ruby Paul was displaced in Order to accowio 

date Mr. Brahmadeen as per para 10(1) of the transfer 

guidelines. 

• 	5.. 	That with regard to para 4.4, 4.5 and 4.6 and 4.7, 

the Respandets does not admit the same an forward the 

following oDnImets. - 

The .•..... 
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The petitioner has applied for request transfer to 

icandiarapara station by availing the a<itiona1 points 

meant for North Eastern and hard stations. After getting 

the a&itional points only hei priority number was fixed 

at number 2 for Kantharapara. 

The ai1meits inetioned by the petitioner like 

se1se Asthmatic and Hyperthyroid it is stated that the 

• said disseases are not cX)vere9 irider transfer guidines 

for exeaption from dilacem€rit or getting top priority 

in priority list-Il for request transfer. 

AS per para 10(1) of the transfer gui.ines stated 

in prd.iminary submission it is stated that the respcmits 

effecte3 only One trari sfer to K&1 c*iarapara. I t may not be 

p0 ssibl e for the respon ai ts to effect all tran sf ers who 

are tiguring in PL-XI due to administrative and financial 

constraints. 

The respandets had made efforts to 	 C34 

lady Primary Teadiers who are diEplace<3 from soft 

stations to North  East, Jarcnu & Kashmi r and fldaInan 	- 

Nio)bar IsLand. in her case £he was dilaced from 

North Eastern Re)ion to Katinar. 

6. 	That with re2ard to para 4.8, 4.9. 4.10 and 4.11 

the Roneit 3oes not not admit the arrecthess and 

forward the following CX)mmets 

The annual,.... 



S 

6 

4 

-6.. 

The annu1 bran sfers are effected on time schedule 

process cice the transfer Orders are issue-3 the same 

has tobe effected izunediately. Acoor3ingly Lhe was 

rdieved. 

AS stated in para-para in Order to maintain time 

stheule she was relieved innediately. It may not be 

possibi e fxnn the respcneits to wait for any case for 

relieving/joininQ. There is no máL a fide intention in 

this transfer. 

That with rard to para 4.1 2, the ReE9r1vQit 

submits as fllw ; 

The request transfers are effected bas m statii* 

seiority and doice station priori ty bai s. Any ji*iior 

teac*ler can be transferred since aitiona1 points of 

ACRE are included at the time of praration of priority 

list. 

Her app]. i cati *i was a]. so considered a]. ig with 

others. since her priority nuzrIer is 02. Her request 

tran sfer could not be mat era5li sed. 

And as such the oonteition made could not be 

accqted and the petition is liable to be dismissed. 

That with regard to paras 4.13, 4.14 the Respondt. 

deies the same ane put forward the exact position as 

follows1 

The avermis.,.,. 
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The ave rmei C made by th e p ett tion er in thi s p ara is 

dei 83. Her tran ster was effected on pub.ii c interest 

since zhe has been in one station for mare tban 14 year 

O she was displaced. Haice there is no ma].a fide 

arbitrary or unjuste 

once the trar sf er is di spi ac83 f mm on e stati on 

it may not be possible for the t respcmeit to post her 

in same station as per the ext sting transfer guie1.ines 

again she is lieLy to be displaced. 

90 	That with reard to para 4.15 the äespondat 

respectfully submits as fcj.lows - 

The avermei C tnace by the petitioner in this para 

is her personal probi ems. The personal problems eressed 

by her has little laportance over public interest. 
A 

Sowever, she can apply for request tran sfer to her 

on s the same will be oonsiaerea along with 

oth er applications. 

10. 	That with re2ar4 to gZOtris preset83 by th e 

applicant supperting the application and her grievances 

tltzhe RespondQ1t respectfully submits that t in view of the 

conineits forwarded in the foreoing paras describing 

the pesitton,, situation and o*Eideration of the matter 

It 
	

these grounds are no good gTO.fl5s to s..ppart the relief 

she ci aimed as in para 8 and since the tran sfer was effected 

based on approved transfer guie1.in es the Respond ei t prays 
to dismiss the original iipplicaticti. 

verification..... 
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H. 	VER IF ICJT ION 

I,i SeS.Sehrawat,Aasiataflt Coirniaaioner. 

reg iOn5]i Off ice ,Maliga cri,Chariali.Guwahati-12, do herei 
-I 

5olemnly dffita & verify that conversant with the facts 

and circtFastances of the caee,I am ccinpetent to verify 

this caS and the statements made in paragraph8j ,2,3_ 

are true to my knowledge and belief and tho8e made in 

	

paragraphs HL, 	Q are true to my information derived 

fran reclrda and the rests are my hunle submission before 

this Hon'ble Tribunal, 

H ArEI .1 sign on this Verification on this 

dy of -$ember'2OO2,at GlMahati. 

Signature. 	. H 

Asstt. Commissi011el' 
Kerv1r a Vi-'yalaya Sangatha 

Reiou1 office, Guwahati 



I 
lvmt 

t  
IN THE CETRA 	 TIVEThU UNAL 

GUWAHATI BENCH 

In the matter of 

O.A. No.. 200 of 2002 

Smti. Rubi Paul 

Union of India & Ors.. 

--And 

Additional ReThinder submitted by the 

applicant in reply to the written 

statement submitted by the Respondents.. 

The applicant above named most humbly and respectfully begs 

to state as under 

1. 	That your applicant approached this Honhle Tribunal 

through Original Application No.. 200 of 2002 

challenging the impugned order of transfer and posting 

dated 02..03..2002 thich is passed in total violation 

of professed norms and transfer,  guidel:ines and also in 

violation of the preference/priority derived by the 

applicant for serving in the hard station of N.E. 

Region.. The said Original Application is now pending 

for hearing before this Hon 1 hle Tribunal and the 

matter was in fact partly heard on the last occasion.. 

/ 



in the course of hearing the learned caunsel for the 

respondents submitted that at the relevant time there 

as no vacancy at the choice station preferred by the 

present applicant.. Although she was placed in the 2nd 

position of the priority list.. 

It is further submitted by the learned counsel 

for the respondents that at present applicant cannot 

be accommodated at Kendriya Vidyalays, Aiz'l due to 

non availability of vacancy.. However, the Honble 

Tribunal desired that attempt should be made by the 

respondent Union of India to accommodate the 

applicant in her earlier place of post, i..e. at 

Kendriya Vidyalaya, Aizawl till consideration of her 

posting at her choice of station and the matter is now 

f: <ed for further hearing on 18.12.2002 before this 

Hart b 1 e T r lb u n a 1 

That it is stated that so far availability of vacancy 

at Kendriaya Vidyalaya, Aizawl a-re concerned, it is 
	A 

categorically submitted that at present out of four 

vacant posts in the primary level 	Kendriya 
	A.  

Vidyalaya. Aizawl three posts were filled up 

temporar:ily on contract basis and out of three 

:ontract teachers one Smt, Anupama Dcvi left the job 

in the month of October, 2002. Therefore, it is 

categorically submitted that at present two vacant 

posts of primary teachers are available at Kendriya 

Vidyaiaya, Aizawl,. therefore there is no difficulty 

2 
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on the part of the present respondents to accommodate 

the present applicant in Kendriya Vidyalaya Aizawl in 

any of the existing vacant post.. It is further 

submitted that if the records pertaining to staff 

strength is called for by the Hon'ble Trihunal then 

it would be evident that at least two posts of primary 

teachers are lying vacant at Kendriya Vidyalaya, 

Aizawi.. 

3. 	That it is stated that the present applicant is 

suffering from severe ailment such as asthmatic 

problem along with hypo-thyroid and now she is under 

constant medical treatment. 

A copy of the Medical certificate is annexed 

herewith and marked as AnnexureA series,. 

As such it would be difficult on the part of the 

applicant to 5oin at KV, Katihar.. Be it stated that 

husband of the applicant is serving at a very remote 

place in Mizoram, under the Government of Mizoram and 

as such there is not one to look after the applicant 

at Katihar. Therefore if the impugned posting order is 

implemented it may cause serious security hazard to 

the applicant.. 

it is pertinent to mention here that the contract; 

teachers whose names were mentioned in para 4.14 were 

terminated during the session 20022003 and three 

fresh candidates were appointed on contract basis for 
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the 	session 2002-2003., namely., 	Smt. L. Ttochanq., 

Asha 	Chetri and Devi 	Out 	of the four Anupama 

posts three teachers were recruited on contract basis 

arid now Smt.. Anupama Dcvi left the job due to personal 

reason.. 	As such two posts are lying vacant.. 

In the facts and circumstances stated above the 

Honhle Tribunal be pleased to direct the respondents 

to allow the applicant to continue in the present 

post of posting by accommodating her at any one of the 

vacant post of PRT at K.V. Aizawl, 



I 

VERIFICATION 

Smti Rubi Paul, W/o Sri 5 udhangshu Ranjafl Paul 

aged about 43 	yearS, 	resident of 
	Directorate of 

Aqric iture, Agricultural Complex, PO Aizawl, MiZOram, 

do heebY verify that the statements made in paragraph 1 to 

lk 

4 6f this rejoinder true to my knowledge and I have not 

11 sutprt .sed any material fact s  

And I sign this verif:iCatiOni on this the 	th day of / 

De.eher, 2002 

5 
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.ign of Uovt. 3ervant 

')iT) 

A A.r. 1.i. iI.Ii)U, after c reful.Iy I1.ron1 exarninati'n of the 

ce (..L'eby ert.t.i'y -that mt. 	Paul, whooc signature iG given 

above is su L' f c riug fruiti 	L a  411,  u L ,totlirnnticuc with 11?0L1jiuiUicrn. 

ohe Ic under 1:rcatrnnL • "u liur uiue"e io rolpood from tine to 

ie .c tdi' d Le coritine -  hi' tre-nU iti rit, iuiU I cofl3ider a 

or.oc& al 'eL i'Oi iti'.er 1' 	.'..L. 	.12-.2uud to 21612.2002 1  

which is abzoiutoly necest3I.ry for reutorut.ion of her health. 

- 	 ----- 	 - 	 - 	 -----. 	 - 	 - - 	 ---,- - 

•11 	i,JU 	1 CSA<~ 
CAI-) 

Kundu 
	

Phono Th63 

R. Sc.. IL M. S.(Aqi., ) 
	 C.H.U. for Ilornouophtlsy. 

Assi. flosonrch Olficor. 
	 Vonglilul, flnubIc fond, 

flood. No. 1410357 
	

/¼IZAWL (Mzorm) 796001 
Undor C. C. A. H. (Ministry of Hoolth (i 

Farnify Wollaro, Govt. of India,) 

Date b.12.2002 
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